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@ REGULATION No. I O F  1902. 

1 Regulation further to amend the Kachin 
Hill-tribes Regulation, 1895. 

[Receiced tle assentof tAe Governor General on the 29th Jan- 
uary, 1902; pullisbed in  the Gazette qf India on t h e  1st 
Febrzcary, 1902; aqtcl in tRe Buyma Gazette on the 15th 

HEREAS i t  is expedient further to amend the  
Kachin Hill-tribes Regulation, 1895 ; I t  is hereby 

acted as follows :- 

66  31. (1) No person sball- Opium. 

(a;) possess opium, knowing or having reason to 
believe that it  is intended to be taken out 
of the hill-tracts or to be transported from 
one hill-tract to another non-conterminous 
hill-tract, or 

( b )  take opium out of the hill-traots or transport . 
opium from one hill-tract to another non. 
conterminous hill-tract, 

0, 

VlSS 
rice one annn and J ~ X  pies.] 

6" , 

. . 





achin xil l- tpibes,  me  chi^ .HdtZ-tribes. 

Sed~er son  is, in the opinion of 
satisfactorily, is 

(7) The ~ ~ c a l  ~orernment ,  with the previous 
,tion of tile Governor General in council, may, 

Ias an offence there- ifreation in  the local official Gazette, make 
to 

respect of which an offence 
1s been committed, and 
:ages and coverings in which 
Found, 
~ t r  of such  vessel^, packages 
, and 
conveyances used in carrying 

In charged with an offence 
e to confiscation under sub- 
r where nny such person is 
:ecides that anything is liable 
section (4), the Court may 
!onfisoated or may give the 
1 lieu of conascation, such 

lnder tbis section has been 
r is not known or cannot be 
t in the possession of any 
rily accounted for, the case 
letermined by the Deputy 
~FEicer authorized by the 

behalf, and the 1)eputy 
ler as aforesaid may order 
ckages and coverings in 
ny other contents of such 
ngs, and the animals and 
ng tbe opium, to be con- 

~der shall be made until 
I from the date of seizing 
~fiscated or without hear- 
iming any right thereto 
produced in subport of 

(6) the rewards to 
formers out 
confiscations 

things confiscated under 

be paid to officers and 
of the proceeds of fines 
under this section." 

this 

in- 
and 
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In the Gulf of Adsn; I t  is hereby enacted as 

1. This Regulation may be called the Aden Sea- short title.. 
Yaffia in Arms Kegulation, 1902. 

2. I n  this Regulation, unless there is anything 
repugnant in the subject or context,- 

(a): " Resident " means the Political Resident a t  

(b)  "prescribed port" means such port within 
~ i $  Majesty's Sornaliland Protectorate as, 
subjeot to the oontrol of the Governor of 
Bombay i n  Council, the Resident may, - 
by - general or special order, presoribe for 
the purposes of section 3, sub-section (2), 
and section 4, clauses (2) and (3), respect- 
ively : and 

(c) all words .and expressions defined in the Indian 
Arms Act, 1878, -and used in this Regula- 
tion shall be deemed to have the rneaninga 
respectively assigned to them by that Act. 

(2) --In 
Price. one altlta altd ltilte pies.] 





departing or proceed- 
''Page any place on the 

of Aden within ~i~ 
rrotectorate to the east of 

it is to grant a port- 
lt the clearance unless and 

Or agent of the Vessel and 
den  have executed in favour 

India in Council a joint 
'f two thousand rupees, 

subjmt to the control of the 
"uncilr the Resident 
ler, appoint in this behalf, 
"3 after leaving Aden, 
'd Pol-t within such tims as 

bond, and shall not leave 
from the proper authority 

I leave. 
(4) of a v  vessel arriving in Aden from any place 

departing OP pro- , the &rabian Coast of the Gulf of Aden, which, 
"yage to any place on t h e  efore leaving the said place for Aden, has¶- '' adens the officer whose 
earance shall not grant the ( )  within a period of one year, or 

'he master, owner or agent ( b )  where port-clearance has been granted under 
'ties resident in Aden have section 3, sub-section ( I ) ,  within the period 
3cretar~ of state for India referred to in clause (a), then since the 

bond for the sum of grant of .suoh port-clearance, 

sum as, subject carried arms, ammunition, military stores or explo- 
Or of B,ombay in council, Bives bet@een any places on the Arabian and African 

Or Special order, appoint coasts of the Gulf of Aden, shall, on conviction 
bat the vessel, after lear. before a Magistrate, be punishable with fine which - 
'c' to the phce declal*ed may extend to one thousand rupees, or with imprim 
tion and shall not during sonment for a term which may extend to six months, 
? m ~ l o ~ e d  in carrying any 
'J' or explosives 
abian and African coasts 

required by sub. 
3rs Owner O r  agent of the 

of the Resident, bxeq 
?a similarly ~ ~ n d j t i ~ ~ ~ d  

- 3 ~ ~ g i t ~ f ~ r  the perform- 
lond, 





by distress and sale of such vessel, 
and furniture thereof, or so 

Ybenecessary. 
wner Or master is COtlvicted of 
under sub-section (4) of section *, 
lrtllers by order in writing, direct A Regulation to provide for the better realis- 
nfiscated, ation of thedues known as Tirni, Bua and 
with the Previous sanction of the BL$ ~ ~ l ~ k d ~ ~ i  in the Teri Tahsil of the 
in Council, may, on or near such ~ ~ ~ ~ ~ i ~ t  of Kohat in t h e  North-West 
arves or other landing-p]aces as 
3ient, establish searching- posts 

Frontier Province. 

! and packages landed 
etainad and Searohed for arms, 
! i t a r ~  stores by any 

ap. nt in this behalf. 
W-JZJFRE~S from time immemorial the Khan of 

orders issued, sentences i for the time being has levied the dues 
led, detentions enforced, sums known tirni and bua in the estates of the Teri 

made, 
~ ~ h ~ i l  the District of Kohat in  the North-West 

Ine before the Commencement Frontier Province, which are now held b3' the said 'e, in so far as the same might Khan on istamrari tenure ; 
?d, passed, imposed, enforced, 
done if this Regulation had and the right to levy the said dues has 

and made valid; from time to time been recognised and sanctioned by 
! 

and all persons 
the ~ ~ ~ ~ ~ ~ m e n t  and enforced by the Courts ; 

3 r i t ~  are hereby indemnified 
ability in respect of suoh pro- 
'4 Penalties, detentions, sums, 
"Ies and acts to the extent 

trO1 of the Governor of Born- 
lent may deolare that all or 

this Regulation shall not 
Or class of vessels,. and 

le alter or vary any It is hereby enacted as follows t-. 
1. (1) This Regulation may be called the Teri Shorttitle 

,. hues R.egulation, 1902 ; and and extent, 

have 
. LPrice one anna and nine pies.] 
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Power of 
.the previous sanoti~n of the Local Gov- Kban to glranf 

ssid 
may, by order in writing signed exemptions 

from, b11d 
assignments 

the dues payable to the 
iri for the time baing f o ,  the (a)  any pefsOns 

payment of tirni Or of, due8. . 

goats and camell by bus, or both of those dues, 
Of the same in the estates held (b)  assign to any person his right to collect either 

on istamrari tenure ; or both of t h e  dues, and 
the house-tax payable to the cancel any exemption or assignmen' : 

y n o n - a ~ r i ~ ~ l t ~ r i s t s  resident in ~rovided that- 
by the said Khan (i) no such exemptioh OT assignment 

in case coutinue in force beyond 
the life of the said Khan, and 

(ii) no such shall empower the 
assignee to realize the dues assigned in 
the manner povided by section 6 .  

g... (1) Tile Local Government may, by notifica- 
in the local Gazette, make rules to 

out tho purpose,s and objects of this Regulation* 

(2) particular 
without prejudice to the 

'ovisions OF section 4, the said 
generality of the foregoing power, such rules may- 

bus, at  rates not exceeding duen& the villages and classes of persons 
ledules in all the estates held 
ure. which tirni and bua shall be leviable ; 

(b)  provide for the periodic%l enumeration of the . ' nent by notification in animals in respeot, of which tirni is levi- 
I- 

the said estates the ,..tes, (,.,) regulate the assessment of all or any of the . those specified as aforesaid,, dues pagable under this Ragutation. and shall be leviable by 
therein respec tirely9 and ' 9. E~ proseoution shall lie against any Revenue- Pmteotion Revenue-offi- of 

the said dues shall be officer, and no suit shall be brought in any Civil oera and bar 
court, in respect of anything done or in good faith of 8uit~. 'h exceptions (if any) as it 
purporting to be done under this Regulation* 

4 

THE SCI-IEDULE. 
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Regulation to assimilate the lal17s and re- 
plat ions in force in the village of Naranji 
.to those in force in the rest of the North- 
wes t  Frontier Province. 

eceived the a$$e,tt of t?ie Governor Ge?leral 0% the 
Jaf iuary,  1903; pzcblisJed in t h e  Gu.zette of I n d i a  0% the  

West Frontier Province : 
And whereas it is provided by the said section 

of the said Statute that, wh'en any porkion of terri- 

And whereas i t  is expedient to assimilate the 
laws and regulations in force in t.he said village of 
Naranji to  those in force in the rest of the North- 
West Frontier Province : 

I t  is hereby enacted as follows :-- 
I. (1) This Regulation may be called the Naranji short title 

Law and Justice Regulation, 1903 ; and and extent. 

(2) I t  extends to the village of Naranji, 

2. On 
[PI-s'ce oas, a w t a  t A ~ . e e  pies.] 





W H E R E A S  it i~ expedient to amend the Pesbanar 
canals Regulation, 1898 ; i t  is hereby matted as 
follows :- 
I. This Regulation may be called the Peshawar short title. 

Canals (Amendment) Regulation, 1903. 
2. After seotion 8 of the Peshawar Canals Regu- In~eption of 

lation, 1898, the following shall be inserted, namely :- ~ ~ ~ ~ ~ t i O n '  
Regulation 
1v of 1898. 

" 8A. ( 1 )  When a notification has been issued Rate for 
under section 8 in respect of any scheduled oanal, the ~ ~ ~ v ~ ~ O f  

Local Government may, by notification in the establish- 
Gazette of India, direct that the cost of any establish- ment- 
ment which it may be necessary to maintain for the 
control and management of the canal shall be 
recovered from the right-holders of the canal, or any 
class of such right-holders, by means of a rate of such 
amount as may be speoified in the notification. 

(2) The rate shall be assessed by the Collector oli 
the basis of the land-revenue assessed or assessable on 
such lands of the said right-holders or class of right- 
holders as are irrigated from the canal, and shall be 
recoverable as an arrear of land-revenue. 

(3) The Local Government may direct that the 
proceeds of the rate shall be credited to the fund 
formed under section 8, sub-section- (2), clause (cl). 

(4) While a rate under this section i s  in force in  
b respect of any scheduled canal, neither an occupier's 

ratbe nor an owner's rate shall be levied under the 
1873. Northern India Canal and Drainage Act, 1873, in 

respect'of water supplied from such canal." 
''3 L. D. -20.1.1m~ ,03.-600-R 8, 

. " 
, Government 01 Indla Ceutral Priuttng OBioe, No. 136 L. D -6 7 1903 -500.-H, W. R. 



REGULATION No. 111 OF 1903. 
B 

A ~ ~ ~ ~ l ~ t i o n  to further amend the Upper 
Burma Land and Revenue Regulation, 
1889. 

[Beeeked the assent of the Governor General on the 12th 
June, 1903; published i n  the Gazette of India on the 20th 
idem ; and i a  the Burma Gazette on the 11th July ,  1903 .] 

W H E R E A S  it  is expedient to further amend the 
Upper Burma Land and Revenue Regulation, 

1889 ; I t  is hereby enacted as follows :- 
I. This Regulation may be called the Upper 

Burma Land and Revenue (Amendment) Regulation, 

2. I n  section 12, sub-section ( I ) ,  of the Upper 
, Burma Land and Revenue Regulation, 1889, as 

amended by subsequent enactments, for the words 
'C in cases in which a procedure is not prescribed by 
this Regulation " the following words shall be sub- 
stituted, namely :- 

" and may by such rules confer upon any 
Revenue-otTicer any power exercised by a 
Civil Court in the trial of suits.') 

[Price olze alms 1 
-- 

aovcrnment of I n d ~ a  Cantral Priullng O5ce-h'o 180 L. D.-25.7.1803.-600.-~. m. R, 

Short title. 

Amendment 
of section 
12, Regu- 
lation III, 
1889. 

.. 





. REGULATION No. V OF 1903. 

A Regulation further to  amend the Upper 
Burma Civil Courts Regulation, 1896. 

[Received the assent cf tke  Goverlzor General on the 41h 
Novem6e~, 1903 ; pabliahed i n  the Gazette of India olz the 
7th  idem; alzd ist the B w m a  Gazette on the 21sf idem.] 

WHEREAS i t  is expedient further to amend the 
Upper Burma Civil Courts Regulation, 1896 ; It 

is hereby enacted as follows :- 
1. (I)  This Regulation may be called the Upper Short title, 

Burma Civil Courts (Amendment) Regulation, 1903 ; and wm- 

and mencement, 

(2) It shall come into force on such date as the  
Local Government may, by notification in the local 
official Gazette, appoint. 

2. For section 13 of the Upper Burma Civil Courts Amendment; 
r .r 1896. Regulation, 1896, the following shall be substituted, $ e ~ ~ ~ ~ ~ ~  

namely :- of 1896. 

" 13. (I)  In addition to the second appeals permis- Second 

xrv .r 1882, sible under section 686 of the Code of Civil Procedure, ;~ep';;~: of 
a second appeal shall lie to the Court of the Judicial the Judicial 
Commissioner from an appellate decree of a Court Colnmjs- 
subordinate thereto on any ground which would be a slOne" 

good ground of appeal if the decree had been passed 
in an original suit, whenever the decree of the 
appellate Court varies or reverses otherwise than as to 
costs the decree of the Court below : 

k Provided that no' such second appeal shall lie in 
the case of a suit of the nature cognizable by a Court , 

of Small Causes under the Provinoial Small Cause 
IX of 1887. Courts Act, 1887, unless the value of the suit ex- 

ceeds five hundred rupees. 
(2) The 

[Price One Ann@ and Three Pies.] 





rn appeal to the 
lder this section BEGULATION NO. I OF 1904, 
utation of th.at -- 
mitatlion of the 
 visions of the A Regulation to provide for certain modifica- 

tions in the Punjab Alienation of Land 
a Civil Courts . Act, 1900, in its application to the North- 

West Frontier Province, 

[Received the assend o f  the Governor Genera2 on BWe 3rd June, 
1904 ; pubZieAed i n  the Gazette of Indiai on, the 11th idem.] 

WHEREAS i t  is expedient to provide for certain 

(ii) in seotion 2, olause (3), after sub-clause (a), Province. 
the following sub-olause shall be inserted, 

" (aa) any righ ts-of-occupancy aoquired 
under the Puajab Tenancy Act, 
1887, the Hazara Tenancy Re- 
gulation, 1887, or the Agror 
Valley Regulation, 1891, as the 
~ a s e  may be," 

Government of Indla, Centrnl Printing Office-No. 149 L. D.,-800-23.819@$, 



REGULATION No. I1 OF 1904. 

A Regulation to provide for the apportionment 
and recovery of expenses incurred by the 
Government in certain settlement proceed- 
ings taken under section 9 of the Sonthal 
Parganas Settlement Regulation. 

[Received tk,e assent of the  Governor Getteral on the 8th August, 
1904; published in the Gazette o f  India olt the  1 3 t h  idem ; 
and k t ~  the  C+lcuttar Gazette o n  the  2 4 t h  idem.] 

HEREAS, under section 9 of the Sonthal Par- 
111 of 1872. ganaa Settlement Regulation, the Lieutenant- 

Q overnor of Bengal may declare that a settlement 
shall bemade of the whole or any part of the Sonthal 
Parganas for the purpose of ascertaining and recording 
the various interests and rights in the land to be so 
brought under settlement, but no provision has been 
made for the recovery of expenses incurred by the 
Government in respect of such settlement; It is 
hereby enacted as follows :- 

1. (I) This Regulation may be called the 8onthal Shnrt title . 
Parganas Settlement Regulation, 1904 ; and and tion. oonetmo- 

(2)  I t  shall be read with, and taken as part of, 
i I1I of 1872. the Sonthal Parganas Settlement Regulation. 

2. When, under section 9 of the Sonthal Parganas Apportion. 
I11 of 1872. Settlement Regulation, the Lieutenant-Governor de- merit of 

clares that a settlement shall be made of the whole expenses. 

or any part of the Sonthal Parganas for the purpose 
of ascertaining and recording the various interests 
and rights in the land so to be brought under settle- 
ment, hg may, save when a settlement of land-revenue 
is about to be made in respect of such land, order that 
the whole or any part of the expenses incurred by the 
Government in connection with such settlement, in- 

* cluding 

%,< [Price onk anlta a d  t h ~ e e  pies.] 
I. 

* 



floonthal Parganas Settlernewt. [REG. 11, 1904, 

cluding the expenses of and incidental to any survep  
that may have been necessary, as also the expenses 
that may be incurred from time to.time in the rnain- 
tenance of boundary and other survey marks erected 
for the purposes of such settlement, shall be borne by 
the owners, occupiers and 'village headmen of the 
land so brought under settlement, or by any one or 
more of them to the exclusion of the others or other of 
them, in such manner and in such shares or propor- 
tions as he may, having regard to all the circum- 
stances of the case, deem just and equitable. 

3. Where any such owner, occupier or village 
.headman dies or transfers his interest in the land so 

person or from the transferor, as the case may be, or 
from the person in possession of the interest of the 
deceased person or transferor or of any part thereof, 
or from any of them, without prejudice to any agree- 
ment as to how. or in what proportion such expenses 
are to be ultimately borne. 

4. Every sum of money due from any person 
under the provisions of this Regulation shall be re- 
-coverable from him as an arrear of land-revenue. 

commencement of this Regulation. 

. . 



LEG. 11, 1904, 

larks erected 

any one or 
'8 or other of 

WHEREAS it  is expedient further to amend the 
law relating to the tenancy of land in the 'Hama  

District ; I t  is hereby enacted as follows :- 
:tion 2 to be 

Tenancy (Amendment) Regulation, 1904. Oay recover 
10 deceased 
I may be, or 
=rest of the 

shall be inserted, namely :- 

" Adjustment of cash-rents. 5ny person. 
la11 be re- 
venue. 

which, 111 of iwa.  .. and the land-revenue of the holding in which the 
~efore the ten.ancy is situate is altered, 

enhance or reduce therant payable by such tenant, 
to such extent as may seem to such Revenue-officer 

[Price o m  ultna t i i ~ e e  pies . ]  @.-a. R. 





bout making 
Fi 

s any order 
considers i t  

irmed under 
he following 

lroportion to 
;he tenancy ; 

I as aforesaid 
the tenancy 
land-revenue 
.e thereon, or 
:r this Act. 
:ment of the 
made under 
tained unless 
wised in his 
:d since the 

1) of section 
be inserted, 

;7A, for the 

REGULATION No* I V  OF 190P 

A Regulation to  amend the Angul District 
Regulation, 1894. 

[Received t i e  assent of the Got;erltor General on t i e  11th JToon- 
ember, 1904;  published ilt the Gazette of Iltdia 6% tke 191A 
idem ; and in  t h e  Calcutta Gazette on Ihe 23rd idem.] 

W H E R E A S  it is expedient to amend the A n p l  
District Regulation, 1894, iu manner hereinafter 

appearing ; It is hereby enacted as follows :- 
I. Tbis Regulation may be called tlie Angul 

District (Amendment) Regulation, 1904. 
2, In  section 2 of the Angul District Eogulation, 

18941, for the words " tbat portion of Killah Bod " tbe 
words " the area " shall be substituted. 

3. To sub-section (2) of section 3 of the said 
Regulation the following shall be added, namely :- 

" Ezp1anatioa.-Enactments which are not cum- 
prised in the Schedule, and which have not been ex- 
tended as aforesaid, shall not be deemed to be in 
foroe in the district of Angul or any part thereof 
merely on the ground that they are referred to in 
some enactment whioh is so in force." 

4. For the words c c  Tahsildar " and '' Tahsildars," 
wherever they occur in the said Regulation, the mords 
'& Sub-divisional Officer " and " Sub-divisional Offi- 
cers " respectively shall be substituted. 

5. (1 )  For clause (i) of section 10 of the said 
Regulation the following shall be substituted, 
namely :- 

" ( i )  ' Deputy Collector and Deputy Magistrate ' 
shall include any Sub-Deputy Collector 
who is specially empowered by the Local 
qovernment to discharge the functions of 
a Deputy Collector in the district of Angul ; 
and ". 

[ P ~ i s e  Two B?r.nas and Three Pies.] 
(2) In 

Short title. 

Amendment 
of sectin11 2 
of Kegub- 
tioil I trf 
1894. 
Addition to 
heckion 3. 

~ubst~itution 
of "Sub- 
divisional 
Officer " for 
"Trtheildar ". 
Amendment 
of section 10. 





me section, f o ~  the 
tioned in clause (i) " 
namely :- 

:rnment and accru- 
R Angul ". 
Regulation the fol- 
19 :- 
be the following 
gul, and they shall 
:ndence and control 

Magistrate or Bench 

ollector and Deputy 

visional Officers of 
dmals ; 
ommissioner ; 
ndent ; and 
oner of Excise." 

)us sanction of the 
n section 12 of the 
ed. 
tegulation the fol- 
y ;-- 

zed in seotion 11 
~ecified in the fol. 

)owel% -7 

I11 
rto of 
is, as 
Code " 
Pro- 

V of 1 

2, The Court of 
the Deputy 
Collector and 
Deputy Ma- 

XIV of 1882. gi"rate. 
V of 1898. 

3. The Courts 
of the Sub- 
divisioxal Offi 
cers of Angul 

XIV of 1882. m d  of the 
Khondmals. 

V of 1898. 

4. The Court of 
the Deputy 
C o m m i s -  
eiooer. 

XiV of 1882. 
V of 1898. 

6. Tbe Court of 
the Superin- 

Powers corre- 
sponding to 
thow of a 
Deputy Col- 
lector under 
any law for 
the time be- 
ing in force 
in the district 
of Angul. 

Ditto. 

The ordinary 
powers of a Magis, 
trate of the second 
class, as defined 
in  the Code of 
Criminal Proce- 
d u e ,  1898. 

The ordinary 
powers of a Sub- 
divisional Magis- 
trate of the first 
class, as defined 
in the Code of 
Criminnl Proce- 

Powers corre- 
s nding to 
t E s e  of a 
Collector un- 
der any law 
for the time 
being in force 
in the  distriot 
of Angul. 

dure, 1898. 

Powers correspond- 
ing to those of a 
Civil Court, a s  de- 
fined i t )  tbe Code 
of Civil Procedure, 
to try original 
civil suits of which 
the value does not 
exceed one huudred 
rnpees. 

Powers correspond- 
ing to those of ta 
Civil Court, as  de- 
fined in the Code 
of Civil Procedure, 
to try original 
civil suits of which 
the value does not 
exceed five hundred 
rupees. 

Powers of a Court 
of Small Causes 
tinder the Bro- 
vi~icial Small 
Cauw Courts Act, 
1887 ; the limit of 
powers in  each 
case to be decided 
by the Local Gov- 
ernment. 

The ordiuarg powers! Powers correspond- 
of a District Ma- ing to those of a , 

gi8trat.e and of a District Judge, cpa 

Sessions Judge, 88 defined . in  the  
defined in the Code. Code of Civil Pro- 
of erinlinal pro- cedure, to t ry  ori- 
cednre, 1898. ginal civil suits 

and appeals with- 
out limit as re- 
spects the value. 

Powers corre- Tbe o r d i ~ ~ a r g  power! 
sponding to c.f a High Court, 
those of a aa defined in t h e  
Commissioner Code of Criminal 
and of the  Proc~dure, 1898, 
Board of Re. except in  regard 
venue under to oiimioal pro. 
any law for . ceedings against 
the time European British 

Powers correspond- 
ing to tllose of a 
High Court, RB 

defin 3d in the Code 
of Civil Procedure.. 





Civil powers. 

y notification 

I i n  column 1 
.rther powers 
in respect of 

.t any .of the 

? to exercise 
r any such 

relating to 

,hall not pro- 
T of a raiyat 
elf that the 
sale of which 

iiyat shall be 
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10. After section 41 of the said Regulation tho f;;.nection 
folkwing shall be inserted, namely :- 

" 4lA. Rent due to a sarbarakar who, under Recovery of 
the terms of the settlement made with him, has pre- ~~~~~~~. 
viously paid the amount thereof to the Government, 
may be realised under this Chapter as if i t  were a 
sum due to the Government. " 

il. I n  section 42 of the said Regulation, before Amendment 

the word " appoint " the words " after consulting the of section 42. 
residents " shall be inserted. 

12, For section 43 of tlle said Regulation the New section 
following shall be substituted, namely :- 43. 

"83. (1) The Deputy Oommissioner may, from Constitution 
time to time, by written order,- OF villages, 

and realisa- 
(a) declare any local area or group of dwellings tion 0.f 

chsukidari to be a village for the purposes of this 
Chapter, and 

( b )  direct eaah house-holder of the village to 
make a monthly or annual payment, i n  
money or in grain, or in both, of such 
amount as may be fixed by the Deputy 
Commissioner after consulting the residents, 
for the salary and uniform of the village 
chaukidar. 

(2) The said payments shall be made to the head- 
man, sarbarakar or other person appointed by t l ~ e  
Deputy Commissioner in this behalf. 

(3) It shall be the duty of the person so appointed 
to see that the said payments are punctually made, 
and duly to account for the same ; and any neglect 
of euch duty shall be punishable with fine which 
may extend to ten rupees. 

(4) A11 arrears of the @aid payments may be 
realised from the said house-holders, under the written 
order of the Deputy Commissioner in each case, by 
aale of the defaulter's moveable property. 

(5) The Deputy Commis~ioner may authorise the 
Sub-divisional Officer to exercise all or any of his 
powers under this section." 

13. (1) In 
8 



"administering stupefying or intoxicatding drugs 
with intent to cause hurt, kidnapping, unlawful as- 

' sembly or violent affray ". 
(2) I n  clause secolzd of the same section, after the 

word '' offenders " the words " and escaped convicts " 
fihall be inserted, and after the word " specified " the  
following shall be inserted, namely :- 
''also any person against whom a hue and cry 
has been raised of his having been conoerned in any 
such offence, whether such offence has been or is 
being oommitted within or outside his village ". 

(3) To clause third of the same section the follow- 
ing shall be added, namely :- 
"the movements of any other person who may be 
lurking in such village without any ostensible means of 
subsistence or who cannot give a satisfactory aocount 
of himself, and the permanent or temporary re~idence 
in such village of any notorious receiver or vendor of 
stolen property ". 

(4) I n  clause fourth of the same section, after 
the words " suspicious characters " the words " or 
vagrants or wandering gangs " shall be inserted. 

New sections 14. Before section 65 of the said Regulation the 
and following sections shall be inserted, namely :- 

aioner or Sub-divisional Officer." 
Ejectment of "54B. A tenant shall not be ejected from his 
tenants. tenure or holding without an  order of the Deputy 

Clommissioner ." 
15. I n  section 60 of the said Regulation, after the 

"and " the words "except in  so far as the 
Local Government otherwise directs" shail be inserted. 

Government of India Central Prlotlng OIBc?. -No. 4 Q  L. D.-34-11-18%-500-A. R. 
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REGULATION No. V OF 1904. 

A Regulat ion to make b e t t e r  provision for the 
Law re la t ing  t o  t h e  Courts of Wards in 
t h e  Nor th-Wes t  Frontier Province. 

[Received the asaent o f  the  Governor General on tAe 24th 
Uecember, 1904; and pw6Zished i n  the Gazet te  o f  Ialtdia on 
tAe 31st idem.] 

WHEREAS it is expedient to make better provi- 
sion for the Law relating to the Courts of Wards 

in the territories for the time being administered by 
the Chief Commissioner of the North-West -Frontier 
Province; I t  is hereby enacted as follows :- 

1. This Begulation may be oalled the North-West short title. 
Frontier Province Court of Wards Regulation, 1904. 

Punjab 11 of 2. The Punjab Court of Wards Act, 1903, shall Application 
i1903. be in foroe in the territories for the time being fO,'l;~l",,,, 

administered by the Chief Commissioner of the North- 
Weet Frontier Province : 

Provided that- 

(a;) all references to the Punjab and to the Local 
Government shall be construed as referring 
to the territories for the time being admin- 
istered by the Chief Commissioner of the 
North-West Proatier Province and to the 
said Chief Commissioner, respectively ; 

( b )  all references to the Financial Commissioner 
shall be construed as referring to the 
Revenue Commissioner, and the references 
to the  Commissioner of the Division in 
section 4, sub-seotions (2) and (3), shall 
be deemed to be omittsd ; and 

( c )  all.references to the Gazette shall be construed 
as referring to the Gazette of India : 

Provided 
[ P r i c e  One Anna Three Pies.] 
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REGULATION 1905. 

A Regulation t o  amend the ,Ajmer Muni- 
cipalities Regulation, 1886. 

[ R c c e i ~ d  the assent of tAe Qoverno~ Genera1 0% the 14th April, 
1905 ; and puhlished i n  the Gazette of India om the 22nd 
idem.] 

W H E R E A S  it is expedient to amend the Ajmer 
v of 1886. Municipalities Regulation, 1886 ; I t  is hereby 

enacted as follows :- 
I) 

1. This Regulation may be called the Ajmer Muni- Short title. 
cipalities (Amendment) Regulation, 1 9  05. 

2. I n  section 128 of the Ajmer Municipalities Repeal of part of seo. 
v of isss. Regulat.ion, 1886, the words " a t  more than a walking ,ion 

pace " are hereby repealed. Regt~lation 
V, 1886. 

4 

LPrice one anna.] 
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REGULATION -- - --- . - - - - . - - - No. I1 OF 1905. 

A Regulation further to amend the Assam 
Land and Revenue Regulation, 1886. 

[Receivecl the assent of the Governor General ou the 14th Jtme,  
1905 ; plcblished i n  the Gazette of I r ~ d i ~  0% the 1 7 t h  idern; 
aad i n  the  Bssam Gazette oa the 24th idem.] . 

WHER*EAS it is expedient further to amend the 
Assam Land and Revenue Regulation, 1886 ; It 

is hereby enacted as follows :- 
I. (1) This Regulation may be called the Assam Short title, 

Land and Revenue (Amendment) Regulation, 1905 ; c,0zy:n,"de' 
and extent. 

(2) It shall come into force in the whole or any 
portion of the province of Assam on such dates and to 
such extent as the Chief Commissioner may, by noti- 
fication in the local official Gazette, appoint. 

2. In  this Regulation " section " means a section Definition. 
of the Assam Land and Revenue Regslation, 1886. 

3. For section 12 the following shall be substi- New section 
tuted, namely :- substituted 

for seotion 
12. . - 

<' 12. I n  the case of any land over which no person Power to 
has the rights of a proprietor, landholder or settle- g;$:les 
m ent-holder under this Regulation, the Chief Corn- di~posal of 
missioner mfiy mabe rules to provide for- Government 

landa and 
(1) the disposal by way of grant, lease or other- ejectment 

wise of suoh land, therefrom of unsutho* 
(F) the ejeotment of any person who has entered $24 ooou- 

into unauthorized occupation of such land, P'er'". 
and 

(8) the disposal of any crop raised, or any build- 
ing or other construction erected, without 
authority on suph land." 

4. After , 
[Price one anna and pine pies.] 



Provided tbat- 
(a) the information has been verified by local 

inquiry made by an officer not below the 
rank of an Assistant Settlement-offioer, or  

( b )  notice has been published and an enquiry has 
been held in the manner prescrihed by 
sections 52 and 58 as if an application for 
registration had been received from t.he 
pcrson to whom the information relates. 

(2)  Where any person is aggrieved by an  order 
directing registration under this section which has 
been made after verification of the information 

hently-settled estate, the presoribed offioer,,may in his 
discretion, before employing any of the processes for 
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enforcing payment prescribed by this Chapter, issue 
a mtice of demand, calling on the defaulter to pay 
the amount within a time specified : 

Provided that, in such classes of cases, not being 
cases in which an arrear has accrued in respect of a 
permanently-settled estate, as the Chief Commissioner 
may direct in this behalf, the prescribed officer shall 
not employ any such process for enforcing payment 
as aforesaid, until he has issued a notice of demand 
and the defaulter has failed to pay the arrear within 
the time speoified in such notice." 

6. After section 69 the following shall be inserted, Insertion 
namely :- of new 

seotion after 

" Attachmeut of defazclti.lzg estate. 
69A. (I) When an arrear has accrued in respect Attachment 

of estate, to a temporarily-settled estate, the Deputy Commis- 
sioner, with the previous sanction of the Cornmis- of profits 
sioner, may attach the estate, and may take i t  under ~ ~ : $ : ; ~ 0 1 ~  

his own management or may let it i n  farm. ment. 

(2) During the continuance of such a,ttachment, 
the settlement-holder shall be excluded from posses- 
sion of the land attached, and the Deputy Commis- 
fiioner or the person to whom it  is let in farm by the 
Deputy Commissioner shall have all the rights of the 
settlement-holder to manage the estate, and to realise 
the rents and profits arising therefrom. 

(3) The surplus profits of the estate, after defray- 
ing the costs of attachment and of collection, shall be 
applied, first, to the payment of any revenue ,becom- 
ing due in respect of such estate during the attach- 
ment, and, next, to discharging the arrear for the 
recovery of which the attachment was made. 

(4) The attachment shall continue until the arrear 
is paid or realised from the profits of the estate 
attached, or the Deputy Oommissioner reinstates the 
settlement-holder in possession : 

Provided that, without the sanction of the Chief 
Commissi~er,  no attachment shall continue for a 

1 longer period than five years." 
i 7. I n  



Land a~zd Xevelzue (Assam). [REG. 11, 1905' 

8. After section 116 the . following shall be 
inserted, namely :- 

9. After section 144 the following shall be in- 
serted, namely ;- 

this Regulation in the same manner as an arrear of 
lpd-revenue." 
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REGULATION No. 111 OF 1905. 

A Regulat ion fur ther  to amend the Upper 
Burma Civil Courts Regulation, 1896. 

[Received t i e  assent of the Governor General on the 2ls t  July, 
1905 ; publisied i n  the Gazette o f  India on t i e  29th idem; 
and in  t i e  Burma Gazette olt the 19 t i  Auguet, 190Ei.l 

WHEREAS it is expedient further to amend the 
I of 1896. Upper Burma Civil Courts Regulation, 1896 ; It 

is hereby enacted as follows :- 
I. (1) This Regulation may be called the Upper Short title 

Burma Civil Courta (Amendment) Regulation, 1905 ; 
and 

(2) It shall come into foroe on such date as the 
Local Government may, by notifioation in the local 
official Gazette, appoint. 

2. For section 16 of the Upper Burma Civil Substitution 
' I of 1890. Courts Regulation, 1896, the following shall be :icg' 

substituted, namely :- motion 16, 
Regulation 
I, 1896. " 15. (1) The Divisional Court may exeroise, as Powor or 

regards the Courts under its control, the same powers f;y$e: 
of withdrawal, trial and transfer as are conferred by ,,,,,, , . 

XIVof 1882. section 25 ,of the Code of Civil Procedure on a 
District Court. 

(2) I n  addition to the powers referred to in sub- 
section (I), a Divisional Court and a District Court 

I 
may, by order in writing, direct that any case or olass 
of cases which may be instituted in such Court, or in 
any Court subordinate thereto, shall be disposed of by 
an Additional Judge of such Court or by any other 
Court subordinate thereto, or by an Additional Judge 
of any such subordinate Court, as the case mag be : 

Provided that no direction under this section sball 
empower any Court to exercise jurisdiction beyond 
the pecuniary limits of its jurisdiction. 

I (3) The 
[Price onesanan three pies.] 
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(4 )  When a case ha8 been withdrawn or trans- 
ferred under section 26 of the Code of Civil Procedure XIvof 1883. 
or under this section, any fees payable in such case 
under the Court-fees A$, 1870, or under rules made vllOf 18r0. 
under' this Act, &hall be payable at the rates which 
would have been applicable in the Court from which 
the case has beon withdrawn or transferred." 
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A Regulation to amend the Ccorg Courts 
Regulation, 1901, 

[Received the asset~t o f  tke  Governor Getieral on the 29th 
Atlgtt,sG, 1905; pu6lished ~ I L  tke Gazette o f  Indict O ~ L  the 
2nd Septem6er, 1935; a l ~ d  i ~ t  the Coorg District Gazette on 
the 2nd Oclo6er, 1905.1 

W H E R E A S  it is expediant to amend tho Coog 
Courts Regulation, 1901 ; It is hereby enacted as 

follows :- 
1. Thin Regulation may be called the Coorg Courts Short title. 

(Amendment) Regulation, 1906. 
2. For sub-section (2) of section 15 of the Coorg Amend- 

Courts Regulation, 1901, the following shall be sub- z;;L;f15, 
stituted, namely :- sub-seotion 

(2!, Regu- 
lation I, 
1901. 

~ ( 2 )  When an appeal or an applioation for 
revision is preferred to the  Judicial Commissioner i n  
respect of any deorea or order which wss passed by 
him io another capacity, or in which he is personally 
interested, he shall, unless all the parties request him 
to dispose of the case himself, transfer i t  for disposal 
to the High Court at  Madras, or to such officer as 
the Governor Gener~l  in Oounoil may appoint to be 
an additional Judicial Cdm missioner for i the disposal 
thereof." 

3. I n  sub-section (3 )  of the said section, for the Amend- 
words " the appeal " the words '( any case " shall be ~~$:fl,, 
substituted. sub-section 

(3)., 

[Price one anna only.] 
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REGULATION No. I OF 1906. 

A Regulation further to amend the North- 
? West Frontier Province Law and Justice 

Regulation, 1901. 

[Received tWe assent of tAe Governor General on the 26th 
January, 1906 ; and published i n  the Gazette of India 0% 

!he 3rd Felwuary, 1906.1 
I - 

W H E R E A S  it  is expedient to amend the North- 
West Frontier Province Law and Justice Regu- 

VII of 1901. lation, 1901 ; It is hereby enacted as follows :- 
1. This Regulation may be called the North- Short t i t ~ ~ .  

West Prontier Province Law and Justice (Amend- 
ment) Regulation, 1906. 

2. After section 87 of the North-West Frontier Addition of 

vIr of 1901. Province Law and Justice Regulation, 1901, the new section 
after section 

following section shall be added, namely :- 87, Reg. VII, 
1901. 

, " 878. (1) When an appeal or an application for tr;g:ge 
revision is preferred to the Judioial Commissioner in is interesf,ed 
respect of any decree or order ahioh was passed by i n  decree. 
him in another capacity, or in whioh he is personally 
interested, he shall, unless all the parties request 
him to dispose of the case himself, transfer i t  for 
disposal to the Chief Court of the Punjab at Lahore, 
or to such officer as the Governor General in  Council 
may appoint to be an Additional Judicial Commis- 
sioner for the disposal thereof. 

(2) When an Additional Judicial Commissioner is 
appointed under sub -section ( I ) ,  he shall, in disposing 
of any casn, transferred to him thereunder, have all the 
powers of the Judicial Commissic~aer under this 
Regulation." 

Price m e  anna. 
%. 
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REGULATION ----- - -- .. No. - I1 OF 1906. 

A Regulation to make better provision for 
the Law relating to pre-emption in the 
North-West Frontier Province. 

[Received the assent o f  the Governor General on the 27th  Sept- 
ember, 1906; and publishsd in the Gazette o f  India on the 
6 t h  October, 1906.1 

W HERBAS it is expedient to make better provision 
for the law relating to pre-emption in the 

territories for the time being administered by the 
' 

Chief Commissioner of the North-West Frontier Pro- 
vince ; It is hereby enacted as follows :- 

I. This Regulation may be called the North-West Short title. 
Frontier Province Yre-emption Regulation, 1906. 

A ~licatic n unj. II 2. The Punjab Pre-emption Act, 1905 (herein- f 
o Punjab 

after referred to as the said Act "), shall be in force 11 of 
in the territories for the time being administered by 1905. 
the Chief Commissioner of the North- West Frontier 
Province : 

Provided that- 
(a)  the portions of the said Act specified in the 

first column of the Schedule shall, in their 
application to the said territories, be con- 
strued ~ubject to the alterations indicated 
in the second column of the said Schedule ; 

(b )  section 20, clauses (a) and (c), section 21, 
clauses (a) and (c), and sections 26 and 27 
of the said Act as hereby altered shall not 
apply to the districts of Peshaaar and 
Kohat ; 

(a)  all references in the said Act to thc Local 
D Government shall be construed as referring 

to the Chief Commissioner of the North- 
West Erontier Province ; and 

(d) all 
[Price one anna and t h e e  pies.] 
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REGULATION No. I OF 1907. 
B --- 

A Regulation for conferring power to prevent 
persons from passing across the frontier ou t  
of certain Districts and  from entering, o r  
residing or travelling in, disturbed parts of 
Upper Burma or the  Hill District of 
Arakan. 

[Received the asselzt of the Governor General 092 the 22nd 
Fe'ebrual:y, 1907 ; pwblished in the Gazette o f  India on the  
2nd March, 1907 ;. and in the B w m a  Gazelte on the 1 6 t h  
M ~ r c h ,  1907.1 

W H E R E A S  it is expedient that the Local Qovern- 
ment and certain of its officers should have author- 

ity to prevent persons from passing out of certain 
parts of Upper Burma and the Hill District of Arakau. 
into foreign or unadministered territo~y or Bhan or 
Karenni States, and from enterinp, or residing or 
travelling in, disturbed parts of Upper Burma or of 
the Hill District of Arakan ; I t  is hereby enacted as 
follows :- 

, 1. (I) T h i ~  Regulation may be colled the Upper Title, extent 
Burma and Arakau Hills Frontier Crossing and andcorn- 
Disturbed Districts Regulation, 1907. mencement. 

(2) It extends to the whole of Upper Burma and 
to the Hill District of Arakan ; and 

(3) It shall come into force on such date as the 
Local Government may, by notification in the local 
official Gazette, appoint in this behalf. 

2. A person warned in the manner hereinafter Warning 
provided shall not- against pase- 

ing from a 
(a) pass from any local area which the Local Gov- notified 

ernment may, by notification in the local ~~~~~~ 2 
official Gazette, declare to be a " notified u n a d m i ~ i ~ .  
district" f o r  the purposes of this Regula- t ~ ;  k;;: 
tion, across the frontier of, or across any ,, 
boundary which the Local Government States. 

may, by such notification, declare to be 
1 

the 
[P~ice  owe aqzqza and ~ i x  pies.] 



Upper Bzlrma and Al,ali.an Hill Prontier Crossing. 

the administrative boundary of, su8h 
notified district, into any foreign terri- 
tory or Shan or Karenni State ot into any 
territory beyond such boundary ; or, 

( b )  while a noF,ification under this clause is in 
force, pass from any part of tbe territories 
to which this Regulation extends into any 
other part of those territories to which the 
Looal Government has, by notification in 
the local official Gazette, declared this 
clause to apply ; or, 

(c) while a notification under this clause is in 
force, reside or travel in any part of 
those territories to which the Local Gov- 
ernment has, by notification in the local 
official Gazette, applied this clause and 
which is mentiozed in the waruiug. 

(a) if addressed to an individual, be signed by 
the Commissioner of the division or 
Deputy Commissioner of the district with- 
in which the individual dwells or may be - 
found, and be served upon him in such 
manner afi t,ho Local Government may by 
general or special order prescribe ; 

(b )  if addressed to a class of persons or to the 
public generally, be published, with the 
previous sanction of the Governor 
General i n  Council, in the local official 
Gazette and otherwise in such manner as 
the Local Government may by general or 
special order direct. 

Cnnnequenoe 4, (1) If any person to whom a warning Rerved 
ohedienoe t o  0~ published undcr the last foregoing seotioll is 
w&'ning. addressed disobeys, or attempts to disobey, the warn- 

(&) he shall be punished with fine whicll may 
extend t~ five hundred rupecs ; and 
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( b )  the 
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Vppet5 Burma and Araka~z  Hill  Fvontier Crossing. 

fb) the Local Oovernment may order him to 
remove to such place within the territories 
to which this Regulation extends as i t  
may direct in this behalf. 

(2) I f  any person contravenes any order under 
sub-section ( I ) ,  clause ( b ) ,  the Commissioner of the 
division or Deputy Commissioner of the district 
within which the person is dwelling or may be found 
may cause him to be arrested and detained in custody 
until he accepts his release upon such conditions as 
the LocaI Government thinks fit to impose. 

5. (I) If the Commissioner of the division or Power to 
Commis- Deputy Commissioner of the district within which ,, 

any person, whether a European British subject or Magistrate 
not, is dwelling or may be found, reasonably suspects : ~ o ~ ~ ~ ~ ~ o r  
that the person intends to disobey a warning served good be- 

on bim or published in accordance with section 3, t;:~ i n  
the Commissioner or Deputy Commissioner may ,,,,,. 
require such security for his good behaviour for a 
period not exceeding six months as the Commissioner 
or Deputy Commissioner may deem sufficient. 

(2) The provisions of the Code of Criminal Pro- 
oednre, 1898, sections 112 to 126 (both inclusive), l 

and section 514 shall, so far as they can be made 
applicable, apply to all oases under this section. 

6. The Upper Burma Frontier Crossing and Repeale. 
Disturbed Districts Regulation, 1887, and so much 
of the Third Schedule to the Burma Laws Act, 1898, 
as relates to the aforesaid Regulation, are hereby 
repealed. 
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provisions of Re- 

A Regulation to make better provision for the 
organization and administration of munici- 
palities i n  Coorg. 

pose taxation and 
ereof. 
I areas. 
ion issued under 

CHAPTER I. 

PRELIMINARY. 

(2) It extends to the territories for the time being 
administered by the Chief Oommissioner of Ooorg. 

2. In this Regulation, unless there is anything Definitions. 
repugnant i n  the subject or context,- 

(a) " municipality " means a local area declared 

(6) " oommittee " means a municipal committee 
established by or under this Regulation : 

( c )  " street " includes any way, road, lane, square, 
court, alley, passage or open space, whether 
a tlloroughfare or not, over which the 
public have a right of way, and also the 
roadway and footway over any public 
bridge or causeway : 

'' owner ", used with reference to any building 
or land, includes the person who is receiv- 
ing the rent of the building or . land, 
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whether on his own account or as agent or 
trustee, or who would so receive the rent 
if the building or land mere let to a ten- 

( e )  " psescribed " means prescribed by rules m ~ d e  
by the Chief Commissioner under this 
Regulation : 

(f) " tax" includes any toll, rate, cess, fee or 
other impost leviable under this Regula- 
tion : and 

CONSTITUTION OF MUNICIPALITIES. 

( b )  to  inolude within a municipality any local 
area in the vicinity of tho same ; 

(c) to exclude from a municipality any local area 
comprised therein ; or 

Provided that, where any part of a local area 
affeoted by any such notification is.a -militagy canton- 
ment or part of a military cantonment, sue% notifica- 
tion shall not be published without the previous 
oonsent of the Governor General in Council. 



lt  or as agent or 
receive the rent 
ere let to a ten- 

~d by rules made 
2er under this 

te, cess, fee or 
er this Regula- 

1111'' have the 
in the Indian 

nd the Indian IV of 1884. 

LITIES. 

by notification 
~h other means 
tion- 
Troup of towns, 
lurhood of one 
ier this Regula- 

dity any local 
ime ; 
any local area 

nprised in any 
3ration of this 

)f a local area 
~ilitary oanton- 
such notifica- 
the previous 
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4. Every 

4. Every notification published under section 3 ~~~~~~~! 
shall define the limits of the local area to which it ,ae, ~ection 
refers. 3. 

5. (1) Any inhabitant of any part of a local area f ~ 2 g ~  of 
defined i n  a notification published under section 3 limit,, 
may, if he objects to anything therein contained, abolition of, 
submit his objection in writing to the Chief Commis- m"icipalit~ 
s i o ~ e r  within six weeks from the date of the public- 
ation of the notification, and tlie Chief Commissioner 
sl~all talte his objection into consideration. 

(2) When six weeks from the date of the public- 
ation of the notification have expired, the Chief Com- 
missioner may, by a further notification in the local 
official Gazette,- 

(a) declare the local area or any specified part 
thereof to be a municipality under this 
Regulation, or 

( b )  include the local area or any part thereof in  
the munioi pality or exclude i t  therefrom, or 

( c )  withdraw the whole area comprised in the 
municipality from the operation of this 
Regulation, 

as the case ]nay be. 
6. When a local area is included in a munici- Effectbf 

including 
pality by a notification published under section 5,  lo,ala,ea in 
sub-section (2), all rules and by-laws made, order*, monicipality. 
directions and notices issued, and powers conferre(1 
and in force throughout the municipality a t  the time 
when the local area, is so included, shall apply there- 
to unless the Chief Commissioner, in and by the 
notification, otherwise directs. 

7. (1) When a local area is excluded from a muni- Effeot of 
cipality by a notification publisbed under section 5 ,  ~~~~~~~ 

section (2),- from muoici- 
pa11 ty or (a )  this Regulation and all rules and by-laws 

made, orders, directions and llotices issued, whole area. 
of munici - and powers conferred thereunder shall cease palily from 

to apply thereto ; Regulalion. 
'4 (b  j the 

11 . 



( Chapter Ii1.- Oryarnisation of Committees.-&?c- 

( b )  the Chief Commissioner shall, after consult- 
ing the committee, frame a scheme deter- 
mining what portion of the balance of the 
munic~pal school and hospital funds and 
other property vested in the committee 
shall vest in His Majesty fop the benefit of 
the inhabitants of the local awa, and in 
what manner the liabilities of the com- 
mittee shall be apportioned between the 
committee and the Secretary of State for 
Iudia in Council ; and, on the publicaiion 
of such scheme in the local oficial Gazette, 
such property and liabilities shall vest and 
bc apportioned accordingly. 

(2) When the whole area comprised in any muni- 
cipality is withdrawn from the operation of this Regu- 
lation by a notification published under section 6, sub- 
section (2) ,  this Regulation and all rules and by-laws 
made, orders, directlions and notices issued, and powers 
conferred thereunder, shall cease to apply thereto; 
and the balance of the municipal fund and all other 
property at the time of the issue of the notification 
vested in  the committee shall vest in  His Majesty, 
and thcliabilities of the committee shall be transferred 
to the Secretary of State for India in Council. 

(3) All property vested in His 'Majesty under this 
section shall be applied, under the orders of the Chief 

- 
CHAPTER 111. 

8. (1) There shall be established for each munioi- 
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each munici- 
pality 

pafity a. committee having authority over that muni- or members of committee. 
cipality and consisting of such number of members, 
not less than five, as may be prescribed. 

(2) Such members may be appointed, in the pre- 
scribed manner, by nomination or by election, or some 
by nomination and some by election. 

(3) Not loss than two-fifths of the members of a 
committee shall be persons other than salaried officers 
of the Government. 

(4) Every appointment of a member shall be 
notified in the local official Gazette. 

9, (1) Where a member of a committee is T'y;f 
appointed by virtue of office, the person for the time 
being holding the office shall be a member until the 
Chief Commissioner otherwise directs. 

( 2 )  Every member of a commit.t.ee appointed 
otherwise than by virtue of oEce shall be a member 
for the prescribed term, which may be so fixed as to 
provide for the retirement. of members by rotation, 
hut shall not exceed three years. 

(3) An outgoing member shall, if oth~rwise qua- 
lified, be eligible for reappointment. 

(4) Any member of a committee wishing to resign 
shall forward his written resignation through the 
president of the committee to the Co~umissioner, and 
he shall be deemed to have vacated his seat when the 
acceptance of his resignation by the Chief Commis- 
sioner has been communicated to the committee. 

10. Every committee shall be a body corporate by Incorpora- 
the name of the municip:,l committee of its munici- $::fttee. 
pality, shall have perpetual succession and a common 
seal, with power to acquire and hold property, both 
moveable and immoveable, to transfer any property 
held by it, and to contracl aud lo  do all other things 
necessary for the purposes of its constitution, and may 
sue and be sued i n  its corporate nam 

Provided that no committee shall transfer any 
irnmoveable property except 'in pursuance of a reso- 

lution 
13 
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( Charpter 111.- Organizalion o f  Com~~ittees.-Set- 
tions 14-17.) 

'l opinion of the Chief Commissioner, absents 
himself for more thnn three consecutive 
monttls from the meetings of the com- 
mittee or of a sub-committee of which be 
is a member ; or 

(c )  if his cont,inuance in  office is, in the opinion 
of the Chief Cornmissioner, undesirable in  
the interests of the public or of the muni- 
cipality. 

14. Tho Chief Commissioner may, by notification Delegatiou 
in the local official Ga~et te ,  delegate to the Corn- O' POwe". 
missioner in respect of any specified municipality 
or municipalities in his jurisdiction all or any of the 
powers and functions of the Chief Commissioner in 
respect of the appointment or resignation of a pesi- 
dent, vice-president or any member of a commitbee. 

Condzcct o f  Business. 
15. ( 1 )  A meeting of a committee shall be either orainarY 

ordinary or special. special meet- 
ings. 

(2) Any business may be transacted a t  an ordinary 
meeting unless it is required by or under this Regu- 
lation to be transacted a t  a special meeting. 

16. (1)  Every committee shall meet for the trans- Time and 
action of busioass a t  least once in every month J f~',: 

I such time and place as may, from time to time, be meetings. 
fixed by by-laws made under section 21. 

(2) The president or, in his absence or during the 
vac%ncy of his office, the vice-president may, when- 
ever he thinks fit, and shall on a requisition made in 
writing by not less than one-fifth of the members of 
the committee, convene eit,her an ordinary or a 
special meeting a t  any other time. 

17. (I) At every meeting of a committee the chairma,, of 
president, if present, shall preside as chairman, meeting. 

(2) If ,  when any meeting is held, the office of 
president is vacant; or the president is abs 
the meeting and the vice-president is present, the 
vice-president shall preside as chairman. 

(3) I n  
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(Chapter 111.~- Organization of Committees.- see- 
tions 18-21,) 

(3) In'any case not provided for by sub-section' (1) 
or sub-section (a), the members present shall elect 
one of their number to be chairman of the meeting. 

18. (1) The quorum necessary for the transac- 
tion of business at  a special meeting of a committee 
shall be one-half of the members oE the committee. 

( 2 )  The quorum necessary for the transaction of 
business at  an ordinary meeting of a committee shall 
be such number .or proportion of the members of the 
committee as may, from time to time, be fixed by 
by-laws made under section 21, but shall be not less 
than three : 

Provided that,, if a t  any ordinary or special meeting 
of the committee a quorum is not present, the chair- 
man shall adjourn the meeting to such other day as 
he thinks fit, and the business which would have been 
brouglit before tile original meeting, i f  there had 
been a quorum present, shall be brouglit before, and 
transacted at, the adjourned meeting, whether there 
is a quorum present thereat or not. 

19. Save as otherwise provided, by or under this 
Regulation, all questions brought before any meeting 
of a committee slla.11 be decided by a majority of the 
votes of the members present, and, in the case of an . 
equality of votes, the chairman of the meeting shall 
have a second or casting vote. 

21; (1) A committee may, from time to time, 
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a t  a speoial meeting make by-laws consistent with conduct of 
this Regulation and the rules thereunder for regu- bu8i"". 
lating- 

(a) the time and place of its meetings ; 
(6) the conduct of its business ; 
(c)  tlie quorum necessary for the transaction of 

business a t  ordinary meetings ; 
(d) the division of duties among its members, the 

formation of sub-committees, and the 
powers to be exeroised by sub-committees 
or by such members as are primarily re- 
sponsible for the current exeoutive adminis- 
tration, whether presidents, vice-presi- 
dents, members of sub-committees or indi- 
vidual members ; 

(e )  tlie duties and salaries of its officers and 
servants ; 

( f )  the persons by whom receipts may begranted 
on its behalf for money received under 
this Regulation ; and 

(9) other similar matters. 
(2) No by-law made under this section shall take 

effect until it has been confirmed by the Ohief Com- 
missioner. 

22. In  cases of emergency the president or, in his E,trBordin. 
absenoe or during the vacancy of his office, a vice- cry powers 

of president president may direot the execution of any work or and ,,ice. 
the doing of any act which the committee is president 
empowered to execute or do, and the immediate z~~i:~. 
execution or doing of which is, in  his opinion, neces- 
sary for the service or safety of the public, and may 

- dvect that the expense -of executing such m r  
doing such act shall be paid from the municipal 
fund : 

Provided that- 
(a) he shall not act under this section in contra- 

vention 
17 
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(Chapter 111.- Organization of Committees.-Set- 
tions 23-25.) 

vention of any order of the committee ; 

( b )  every direction given under this section shall 
be reported to the next following meeting 
of committee. 

Joint Committees. 

23. (1) A committee may, from time to time, 
concur with any other committee, or with a district 
council, or with an independent local board, or with a 
cantonment authority, or wit11 more than one such 
-committee, council, board or authority, in appointing 
out of their respective bodies a joint committee for 
m y  purpouu iu which they are j o i~ t l y  intcrcetcd, and 
in appointing a chairman of the joinl; committee, and 
in delegating to any suoh joint committee any power 
which mdght he exercised by eiller or any of the  
committees, councils, boards or authorities, and in 
framing and modifying regulations as to the proceed- 
ings of any such joint committee, and as to the con- 
duct of correspondence relating to the purpose for  
which the joint committee is appointed. 

(2 )  Where any diff ereme of opinion arises between 
committees, councils, boards or autliorities aoting - 
under this section, the decision thereon of the Com- 
missioner shall be final. 
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at  8 special meeting and subject to the approval of 
the Chief Commissioner, appoint one or more of i ts  
members, or, with the sanction of the Chief Commis- 
sioner, any other person or persons, to be its secretary 
or secretaries, and may, a t  a like meeting and subject 
to the like approval, remove any person so appointed. 

(2) A committee may, with the previous sanction 
of the Chief Commissioner, assign to a secretary such 
salary as the oommittee thinks fit : 

Provided that, where a member of the committee 
is appointed to be secretary, he shall receive no re- 
muneration in respect of his services. 

26. Subject to the other provisions of the Begula- Employment 
tion and to the qualifications prescribed in the case of :&"$:nd 
persons appoiuted to offices requiring professional ,,,ants. 
skill, a committee may employ, in addition to its sec- 
retary, such other officers and servants as may be 
necessary or proper for the efficient execution of its 
duties, and may assign to such officers and servants 
such salaries as it thinks fit. 

27. (1) If, in the opinion of the Commissioner, Power to 
call for the number of persons employed by a conlmittee as redoction of 

officers or servants, or whom the committee propose to establishment 
employ as such, or the salaries assigned by the corn- :; z',gkBb- - 
mittee to those persons or any of them, are excessive, meotand 
the committee shall, on the requisition of the Com- tpefi71 
missioner, within such time as may be fixed by the persone. 
Commissioner in this behalf, reduce the number of 
those persons or their salaries, as the case may be. 

(2) If, in the opinion of the Commissioner, any 
person employed by a committee as an officer or 
servant is by reason of bad character, iaoompctence or 
idlenes~, or for any other sufficient reaqon, not fit to 
be retamed in the service of the committee, the com- 

-- - mittee shall, _on t,hx requisition of the Commissioner-, - 
within one month from the date of receipt of such 
requisition, dispense with the services of such person : 

Provided that, before making any such requisition, 

the 
s 2 19 
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X a ~ i c i ~ a l i t i e s  (Coo&$) 
(Chapter 111.- Organization of c~fltmittees.-Sec- 

tiolzs 30-32,) 
* 

(ii) purchase for him from the Government or 
otherwise an annuity on his retirement : 

P1aovided that no leave-allowance, pension, gratuity 
or shall exoeed the sum to wllich, under the 
Civil Service Regulations for the time being in force, 
the officer or servant would be entitled if the servioe 
had been service under Government. 

Contracts. 
30. (1) A committee may delegate to one or more Authority 

of its members or to a secretary the power of entering t o  contract. 
on its behalf into any particular contract whereof the 
value or amount does not exceed two hundrec! rupees 
or into any class of such contracts. 

(2) A contract whereof the value or amount 
exceeds two hundred rupees shall not be entered into 
until i t  has been sanctioned by the committee a t  a 

31. (1) Every contract made by or on behalf of a Mode of 
committee whereof the vaius or amount exceeds fifty entering into - 
rupees shall be in writing. contracts. 

(2) Every such contract, shall be signed by the 
president or vice-president and a secretary : 

Provided that the committee may delegate to one 
or more of its members or to a secretary the power 
of signing any contracts which he or they is or are 
empowered to enter into under section 30, sub-sec- 

' (3) I f  a contract to  which this section applies is 
- en-tered intooth-erwise tban in -corzformity .therewith,-- - 

it shall not be binding on the committee. 
32. (1) If any member, officer or servant of a Penalty on 

committee is, otherwise than with the written per- member, 
mission of t11 e Commissioner, directly or indirecttly officer or 

servant of I iuterested in any contract made with tile committee, comlnitteG 
he shall he deemed to have committed an oEence :;:$:& 

x ~ y  of 1860, under section 168 of the Indian Penal Code. contraot 
(2) .A made with 

committee. 
2 1 
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wittees.-Xec- (Cha$tep I P.- Taxation and Muridpa F ~ c l - -  
8ect ion 35.) 

quence of his neglect or misconduct while a member being a share- 
1 or registered of the committee, and a suit for compensation for 
any contract the same may be instituted against him by ithe corn- 

;he committee, mittee, with the previous sanction of the Oommis- 
!dings of the ,gi~ner,~r by the Secretary oE State for India in Council. 

CHAPTER TV. 

gainst a corn. TAXATION AND MUNICIPAL FUND. 
)r any person 

Taxation. 
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0 

occupation of any houses, buildings or lands, the  Or in oerbin 
property of His X a j  esty ; but a rate not exceeding 
seven and a half per centum may be assessed on the 
annual value of such houses, buildings or lands, and 
such rate shall be payable by the Government. 

(2) For the purposes of sub-section (I), the annual 
value shall be deemed to be the gross annual rental a t  
which the houses, buildings or lands may be reasonably 
expected to let : 

Provided that, where the actual cost of erecting 
any such house or building can be ascertained or 
estimated, the annual value of such house or building 
shall, in no case, be deemed to exceed an amount 
which would be equal to seven and a half per centum 
on such cost,, in addition to a reasonable ground-rent 
for the land on which such house or building has 
been erected. 

37. I n  assessing the amount of any latrine or con- Limitation 
servancy tax upon private latrines or cess-pools or upon.taxe"n 
upon premises or compounds cleansed by municipal 

certaln cases. 

servants or a water-rate, under section 35, clause (a), 
sub-head (ix) or sub-head (x), regard shall be had to 
what is actually expended on the service rendered, or 
on the water supplied, as the case may be. - - 

38. (1) A committee may resolve a t  a special ~ ~ , " ~ ~ ~ "  
meeting to propose the imposition of any tax for the taxes. 
purposes of this Regulation. 

(2) Where a resolution has been passed under sub- 
section ( I ) ,  the committee shall publish, in the pre- 
scribed manner, a notice defining the class of persons 
or desoription of property proposed to be taxed, thc 
amount or rate of the tax to be imposed, and the system 
of assessment, to be adopted. 
- -- (8y Any- ia+wbitant ef -.i4a~~nJcipal-ity o-b jecti 
to the proposed tax may, within one month from the 
publication of the notice, submit his objection in 
writing to the committee, and the committee shall, at  a 
special meeting, take his objection into consideration. 

(4) Where 
25 
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(Chapter 17.-Taxation and Hacnicipal Fand .- 

Sectiovas 40-43.) 
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property is described for the purpose of assessing any 
such tax, i t  sliall be sufficient to describe it so that  
it shall be generally known, and it shall not be 
necessary to name the owner or occupier. 

40. A committee, by a resolution passed a t .  a power ,f 
special meeting and confirmed by the Chief Commls- committee t o  
sioner, may abolish or reduce any tax imposed under 

abolish or 
reduce or 

this Regulation, or suspend the operation of any tax exempt from 
within any part of the municipality for any specified tax* 
period, or exempt in whole or in part from the pay- 
ment of any tax any person or class of persons or any 
propcrty or description of property. 

41. The Chief Commissioner mar, for reasons to Power of 
Chief Com- 

be recorded, exercise the powers conferred on a corn- to 
mittee by section 40. abolish or 

reduce tax. 
42. (1) A committee may, by notice, call npon nllts of 

any inhabitant of the rnuniuipdily to lurfiish within :;::::;&- 
a reasonable time such information as may be neces- ation regard- 
sary in ordor to tlsocrt&in . ing liability 

to taxation. 
(a) whether such inhabitant is liable to pay any . 

tax imposed under this Regulation ; and 
( b )  the amount a t  wliioh he should be assessed. 

(2) Where any inhabitant called upon to furnish 
in£ ormation in pursuance of sub-section ( I )  omits to 
furnish it, or furnishes information which is untrue, 
and which he knows or believes to be untrue or which 
he does not believe to be true, he shall bc punishable 
with fine which may extend to one hundred rupees. 

43. (1) Arrears of any tax may, on the applica- Re-,overg of 
tionpf he co-mmittee or _ of some person autl~~oriz~e_J. --.-" ---- -- 
generally or specially by tlie committee in this belialf 
to a Magistratc having jurisdiction within the limits of 
the municipality, be recovered, with any sum leviable 
on account of court-fees or the prescribed process-fees, 
and with interest a t  the rate of twelve and a half per 
centum per annum, by distress and sale of any move- 

able 
ST 





Madcipa l i t i e s  (Coop$) 

(chaPtpp Iv . - - l l f i aa t io f i  and lcrf i icipal  sand.- :ipaZ Fulzd.- Sections 44-46 .) 
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o recovered in 
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(2)  Tile committee may also cllarge such fees as 
ect of immove- may be fixed by by-laws made under section 99 for 
any claim on the llse of any places belonging to, or under the control harge on the of, the committee. h e  application 
ion authorized 45. (1) An appeal from tlle assessment 01- levy of :,,. 

any tan under this Regulation shall lie 1.0 the ,tion. : in this behalf 
:sty were land 
were an arrear (2) Where, on the henring of an appeal unde' 

this section, any qutlstion as to the liability to, or 
the principle of assessment of, a tax arises, on which ection shall be 
the committee entertains a reasonable doubt, it may, tulter. 
either of its own motion or on the application of any 

veable property person interested, draw up a statement of the fmts  of 
any money is the case and. the point on which the doubt is enter- 

s of any tax tained, and refer the statement with its own opinion 
istrate having on the point for the decision of such officer as may 
: municipality, be appointed by the Chief Commissioner in this behalf, 
application of . and his decision shall be final unless the Chief Com- 

~thorized gene- missioner sees fit t o  revise it. 
in this behalf, Limitation ' 
ue on account 46. (1 )  No appeal shall lie in respect of any of8ppml, 

assessed tax unless it is preferred- :s and interest 
(a)  within one month after the piiblication of an 

assessment-list or notice, where such publi- 
cation is provided for in the system of 
assessment framed under section 38, sub- 
section (2) ; or 

l i t  the amount 
: Magistrate by 

(2) Except * 
44. ( 1 )  Where 

1 



(2) Except as provided in sub-section (I)," no 
appeal shall lie in respect of any tax, unless the appeal 
is preferred within one month from the time when the 
demand for the tax is made, and unless (except when 
the president otherwise directs on the ground of 
poverty) the tax in respect of which the appeal is 
presented has been deposited at  the municipal office 
on or before the day upon, which the appeal is 

Nu~licipal Feznd am? Property. 

( b )  all fines recovered from persons convicted of 
offences committed within the municipality 
against this Regulation or any rules or by- 
laws made thereunder or against section 34 
of the Police Aot, 1861, or against the V o f  la61. 
Public Gambling Act, 1867 ; 

(c) the balance (if any) standing at  tbe com- 
mencement of this Regulation a t  t\le oredit 
of the municipal fund under the control of 
the committee. 

49. (1) The committee shall set apart and apply 
annually out of the municipal fund- 
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(a) secondly, 

i9d7. J H ~ ~ l i c i p a l i t i e s  ( poof lg ) .  
(Chapter IT.-Taxatiota and Mdriicipal Pzcnd. - 

Xection 49.) 

( b )  secondly, such sum as may be required to 
meet the charges of its own establishment, 
including such subscriptions and contri- 
butions as are referred to in sections 28 
and 29 ; 

(c) thirdly, the expenses incurred in auditing the 
accounts of the committee, and such portion 
of the cost of the Provincial Departments 
for education, sanitation, vaccination, medi- 
cal relief and public works as may be held 
by the Chief Commissioner to be equitably 
debitable to tlie committee i n  return for 
services rendered to it by these depart- 
ments ; and 

( d )  fourthly, the cost of the construction and 
maintenance of buildings for the offices of 
the commit tee. 

(2) Subject to the charges specified in sub-section 
( I )  and to such priority in respect of the several 
duties of the committee as may be prescribed, the 
municipal fund shall be applicable to tile payment, 
in whole or in part, of tlle charges and expenses 
incidental to the following matters wit>hin tlie limits 
of the municipality, and, niitll the sanction of the 
Commissioner, to the payment of the like charges and 
expenses without those limits where such an applica- 

. 

tion of the fund is for the benefit of the inhabitants 
of the municipality, namely :- 

( a )  the construction, maintenance, improvement, 
cleansing and repair of streets and public 
bridges, embankments, drains, latrines, cess- 
pools, tanks and water-courses ; 

( b )  the watering and lighting of the streets or any 
of them; 

(6) the construction, establishment and main- 
------- --------- ----- --.--$B-QB- QL .si~h~QLs+-haspit&a 

saries, including veterinary dispensaries, 
and of other institutions for the promotion 

of 
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(Cl8apter 1 la--Taxation and dI~nicipal Pucad.- 
Sectiolz 61.) 

(2) I n  places where there is no such treasury 
or sub-t,reasury or hank, the municipal. fund may be 
deposited with any banker or parson acting as a 
banker who has given such security, if my ,  for the 
safe custody and repayment on demand of the fund 
so deposited as the Ohief Commissioner may in each 
case think sufficient. 

(3) A committee may, from time to time, with 
the previous sanction of the Chief Commissioner, 
invest any portion of its municipal fund in securities 
of the Government of India or in such other securities 
as the Governor General in Council may approve in 
this behalf, and may vary such investments for 
others of the like nature; and the income resulting 
from the securities and prooeeds of the sale of the 
same shall be credited to the municipal fund. 

51. (1) Subject to any special reservation which prOpedy 
may be made by the Chief Commissioner, all pro- vested in 
perty of the nature hereinafter in this section spe- 
cified and situated within the limits of the munici- 
pality shall be vested in and belong to the committee, 
and shall, with all other property which may become 
vested i n  the committee, be under its direotion, 
management and control, and shall be held and 
applied by it for the purposes of this Regulation, that 
is to say :- 

(a) all public town-walls, gates, markets, slaugh- 
ter-houses, manure and night-soil depbts, 
and public buildings of every description 
whioh httvo been constructed or are main. 
tained out of the municipal fund ; 

(6) ell public streams, springs and works for the 
supply, storage and distribution of water 
for publio purposes, and all bridges, build- 
ings, engines, materials and things connect- 
ed therewith or appertaining thereto, and 

- -  - . -- - --?k~ay-adIj acen t_ l~Ug l ; -~ -b&- -~&-& --L-=- ---- 
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(Chaplev P.-Powers for Salaitary m d  other Pup- 
poses.-Sections 53-56.) 

sition Act, 1894, and, on payment by the committee 
of the compensation awarded under that Act and of 
the oharges inourred by the Government in  connec- 
tion with the proceedings, the land shall vast in the  
committee. 

CHAPTER V. 

Streets orad Bzcildings. 

53. Where any land is required for a new street 
or for the improvement of an existing st.reet, the for bailding 
committee xcay proceed to acquire, in adJition t o  sitesad- 
the land to be occupied by the street, the land neces- $:::: new 
sary for the ~ i t e s  of the buildings t o  be erected on 1 

the sides of the  street. 
54. The committee may close temporarily any Power to 

street or any part thereof for the purpose of repairs streets. 

or for the purpose of constructing or repairing any 
sewer, drain, culvert or bridge, or for any other 
public purpose, and may divert, discontinue or per- 
manently close any street vested in the committee 
and sell the land or such part thereof as is not re- 
quired for the purposes of this Regulation. 

55. The committee may, by order in  writing, power to 
permit the temporary occupation of any street or land permit tern- 
vested in it for the purpose of depositing any building- ~~~~~~ :? 
materials or making any temporary excavation therein streets or 
or erection thereon, subject to such oonditions as it land. 
may prescribe for the safety or convenience of persons 
passing by or dwelling or working in the neighboura 
hood, and may charge fees for such permission, and 
may a t  its discretion withdraw the permission. 

-- 56. The committee may attach to the outside of Power to 
a n ~ n ~ ~ f l - ~ ~ a ~ a ~ v  

braokets for- not to occasion any injury to the building or inoon- lamp,, 
venience to  the owner or oocupier or to the public. 

57. The 
c 2 3 5 



(Chapter V . - - ~ k e r s  for 8anitaty and other Par- 
poses.-Sections 67- 60.) 

ranlate line 59. (1) Whehere any building or part of a building 
of boildingn. projects beyond the front of the building which is on 

either side thereof, or beyond the regular line of a 
etreet, either existing or determined on foY the future, 
the committee may, iE the building or part has been 
either entirely or i n  greater part taken down or burnt 
down or has fallen down, require by notiae that the 
building or part, when being re-built, shall be set 
back. to or towards the said regular line or the front 
of the adjoining buildings ; and the portion of the 
land added to the street by such setting back or 
removal shall beoome part of the street and shall vest . 
in the committee : 

Provided that the oommittee shall make full 
compensation to the owner for any damage he may 
sustain in consequence of his building or any part 
thereof being set back. 

(2) The committee may, on such terms as i t  
thinks fit, allow any building to be set forward for the 

improvement of the line of the street. 
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(Chapter V . -Powe~s f i r  Saanitary alzd other Par- 
poses.-- Section 60.) 

street, or any public place or property 
vested in His Majesty or in the committee, 

( b )  any building, if so required by any by-law 
made, under section 99, 

shall give notice in writing of his intention to the 
committee, and the committee may either refuse to 
sanction the said building 01- may sanction the said 
building absolutely or subject to any writt,en directions 
which the committee may deem fit to issue in respect 
of all or any on the matters following, namely :- 

(i) the free passage or way in front of the 
building ; 

(ii) the space to be left about the building, to 
secure the free circulation of air and 
facilitate scavenging and for the prevention 
of f ire;  

:(iii) the ventilation of the building and the 
provision and position, materials and method 
of construction of drains, privies or cess- 
pools ; 

(iv) the level and width of foundation,' the level 
of lowest floor and stability of structure ; 

(v) the line of frontage with neighbouring build- 
ings, if the building abuts on a street ; and 

(vi) the means to be provided for egress from the 
building in case of fire ; 

and the person erecting or re-erecting any such 
building as aforesaid shall obey all such written 
directions : 

Provided that the committee shall not refuse to 
sanction the erection or re-erection of suoh building 
except on t8he ground that its erection or re-erection 
would be prejudicial to the health, safety or conven- 
ience of the public, or of persons who dwell or occupy 

*- 
property in the vicinity, or that, having regard to the 

pwm-*m--&\ 
reasonable cause assigned : and 

Provided, 
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Explanation.-The expression '' erect any build- 
ing" includes the erzction of any wall and all ad- 
ditions and alterations which involve new founda- 
tions or increased superstructure on existing founda- 
tions, or t l ~ e  conversion into a dwelling-house of any 
building not origina.lly constructed for human habita- 
tion, or the conversion into more than one dwelling- 
house of a building originally constructed as one 
dwellin g-house only. 

61. (1) No person shall, without the written per- Removal of 
mission of- the committee, add to or place againet or ~ ~ ~ i ~ ~ ~ ' ~ ~ ~  and over- 
jn front of any building, any projection or structure hangipg 

overhanging, projecting into, or encroaching on any 6truotures. 
street or into, on or over any drain, sewer or aqueduct 
therein. 

(2) The committee may, by notice, require the 
owner or occupier of  any building to remove or alter 
any such projection or structure : 

Provided that, in the case of any such projection or 
strncture lawfully in existence a t  the commencement - 
of this Regulation, the committee shall make reason- 
able compensation for any damage caused by the 
removal or a1 teration. 

(3) The committee may, by order in writing, pcr- 
mit the owners or occupiers of buildings in  streets to 
put up open verandahs, balconies or Tooms projecting 
from any uppey storey thereof to an extent beyond 
the line of the plipth or.basement wall, and at  a height 
from'the level of the ground or street, to be speoified 
in the written permission. 

w- l Z % B m n T  
a~~'T.y"T~overomen+, any building or land within the limits of a mumclpal- bui1ding8 or 

ity which is the property of His Majesty. lands the operation from 

Bathiug and Washing Places. of seotions 
63 t o  61. 

63. The committee may set apart suitable places ~,thl., 
- 

for 
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(3) Where any such place bas been fixed, no 
person shall slaughter for sale any such animal at  any 
other place within the municipality. 

66. Where i t  appears to the Commissioner lo be Slaughter of 
necessary for the preservation of the public peace or ~ ~ ~ ~ l s  
order, he may, by n0l;ification published in the manner purposes. 
prescribed, prohibit or reguiate the slaughter within 
the limits of a municipality of animals, or of any 
specified description of animals, for purposes cther 
than sale, and specify the mode and route in and by 
which meat shall be conveyed from the place where 
such animals are slaughtered. 

67. (1) Where any animal in the charge of any S ~ e c i a l ~ ~ o v i -  sions with 
person dies otherwise than by being slaughtered either to 
for sale or consumption or for some religious purpose, disposal of 

dead bodies the person in charge thereof shall within twenty -f our of 
hours either- 

(a) convey the carcass to a place (if any) fixed by 
the committee under section 64 for tlie 
disposal of the dead bodies of animals, or, 
where no suoh place has been fixed, to a 
place without the limits of the municipal- 
ity not being within one mile of t'nose 
limits where such bodies may lawfully be 
deposited ; 

(6) give notice of the death to the committee, where- 
upon the committee shall cause the carcass 
to be disposed of. 

(2) In  respect of the disposal of a carcass under 
sub-section (I), clause (b), the committee may 
charge such fee as  may from time to time be fixed 
by resolution of the committee in this behalf. 

69. (1) The 
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sunset, enter into any building or upon any land, and ~ ~ ~ ~ ~ ~ ~ , d  
inspect any drains, privies or cess-pools therein or 
thereon, and may cause the ground to be opened 
where such person as aforesaid may think fit for the 
purpose of preventing or removing any nuisance 
arising from the drains, privies or cess-pools. 

(2) Where, on such inspection, it appears that 
the opening of the ground was necessary for the pre- 
vention or removal of a nuisance, the expenses thereby 

1 b ~ r i a l - ~ r o ~ ~ d ~  
subject to such incurred shall be paid by the owner or occupier of 

impose in this the land or building: but where it is found that 
no nuisance exists, or but for such opening would 
have existed, the ground or portion of any building, 
drain or other work (if any) opened, injured or 
removed for the purposes of such inspectiou shall be 
filled in, restored and made good by the aommittee. 

whether public 
after the corn- 

t t  the permission 

.blic notice, pre- 
pses to burial or 

it appears to it 
danger to life or 
,11 persons from 
cotton, wood or 

g mats or thatch- 
ce or within any 

person author- 
Peen sunrise and 

sunset, 

(3) No building other than a latrine directly 
accessible from any street or public place shall be 
entered under this section unless six hours' notice has 
been given to the occupier of the building by the com- 
mittee or by the person authorized by the committee 
to make the entry. 

73. The committee, by any pxson a3thori zed by Powers OE 
i t  in this behalf, may, after giving twenty-four hours' g!;li;is or 
notice to tho occupier or, where there is no occupier, lad, 
to the owner of any building or land, at  any time be- 
tween sunrise and sunset,-- 

(@) enter upon and survey and take levels of any 
land ; 

( b )  enter and inspect any building and by notice 
direct all or any part thereof to be forth - 
with internally or externally lime-washed, 
disinfected or otherwise cleansed for sani- 
tary reasons ; 

uilding for the pnr- 
"_*IYi---%--*& 

(dj  enter any building or upon any land for the 
purpose of examining works under construe- 



firticipalities ( Coorg). 
( f . ' h ~ ~ t e r  7.-Powers for ~c&itary and other PUP- . 

poses.-Sections 74-76.) 

tion, or ascertaining the course of sewers 
or drains, or of executing or repairing any 
work which the committee is by this 

not been duly paid. 



Nmnicipalities (Coorg) . d other P.ur- . 
(Chapter E-Powers for 8 a n i t ~ y  and otfae'l' 

poses.-Sections 76-77 .) 
of sewers 

in6 or land, or without sucli consent if the occupier e, coach-house 
fails to  make arrangements to the satisfaction of the 0 believe that 
committee for t l ~ e  performance of such duties. liable to tax- 

ch the tax has (2) Where the committee has undertaken to pro- 
vide for the performance by its agents of such duties 
as aforesaid, the persons employed by it to perform erson author- 
the same may enter upon the property at  all reason- 
able times so far as may be necessary for the proper 
discharge of those duties; and the coturuillee, by 
any person authorized by i t  in this behalf, may enter 
upon the property at  all peasonable times for the 
purpose of ascertaining that such duties have been 

is reasonablv under this Regulation. 
- -.I 

manner as to (2) Where any such excess quantity of such 
peration or to material is discovered, it may be seized and held 
%me, giving a subject to such orders as the District Magistrate may 
such article, make with respect thereto. 
agiatratc;?, 
rson author- 

*- 

the purpose 
for sale,shall 

76. (1) The after 
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Municipnlitiee (Coorg) 
(chaptip.   c power^ fop Sanitory and other Pap- 

poser.--fictions 81-83.} 
sale, shall be 

cient roof and wall or fence from the view of persons 
by or dwelling in the neighbourhood, or to :r this section remove or alter, as the committee directs, any door or minal or civil 

: the material t,rap-door of a privy opening on to any rtreet or draic. 
81. (1) The committee may, by notice, require Bepair and 

the owner or occupier of any building or land to  fain, human dwel- repair or alter or put in good ordor any privy, drain or a e ~ a - ~ o o l s .  uelregard shall or ceas-pool, or to close any cess-pool belonging thereto, iments of the 
or to connect any drain on such building or land with in the actual any public drain : 3g to  custom 

Yrovided that no owner or occupier shall be bound otice shall be 
und.er this sub-section, in order to establish such con. wit lld ram, and 

ed to her for nection, to carry out any work on land or premises 
not owned or occupied by him to a greater distance 
than twenty-five feet. 

(2) The committee may, by uotice, require any 
person who constructs any new privy, drain or cess- , require the pool without its written permission or in contravention 
of its directions or of the provisions of this Regulation, 
or who constructs, re-builds or opens any privy, drain 
or cess-pool which the committee has ordered to be 

,ing the same removed or stopped up or not to be made, to remove 
or inconven- the privy, drain or cess-pool, or to make such altera- 

tion therein as the committee thinks fit. 
82. The committee may, by notice, require any Unanthor- 

person who without its written permission erects or ~~~~~~~ 
C~SS-pool, or re-builds any building over any ~ u b l i c  sewer, drain, 

should in the culvert, water-course or wat er-pipe vested in the 
)r the build- committee to pull down or otherwise deal with the 

huilding as it thinks fit. 

workmen or 
xrinals as it 
to be kept in 





(Chapter 7. -Powem f o r  Sanitary atad other Pur- 
poses.- Sections 88-92.) 

to pollute the water t,hereof. 

90. Where any building appears to the committee Power t o  
to be unfit for human habitation in consequence of ztz,t 

smlnitt'ee to be the'want of proper means of drainage or ventilation human 
or for other suacient reason, the committee may, by ~ ; ~ ~ ~ ~ ; g 8  
notice, prohibit the owner or occupier of the building .,fit for 

from using it for human habitation or suffering it to such use. 
be so used, until the committee is satisfied that it, has 
been rendered fit for sncb use. 

e same or to 

it appears to - 

,r away and 





Mzcnicipali6ieg (Coo~g),  
I- other Put4- (Chapter 7.-Pozoers for Sanitar~ and ofker -Pup- 

poses.-Sections 94-96.) 

(2) No such license sball be withheld unless the 
committee considers that, the business which it is 
intended to establish or maintain would be offensive 

the limits of or dangerous to peilsons residing in or frequenting 
oontaminate the immediate neighbourhood. 

(3) The committee may charge fees for the issue 
and 13enewaI of such licenses, and may impose such 
conditions in respect thereof as it thinks fit. 

it the culti- 
,nure, or the 
eported to be 
with respect 

las been prao- 
y a t  any time 

date of the 
sid from the 
1 therein for 
1 hi bi tion. 

xdes. 
of the muni- 

; or 
louse, dyeing 

kiln ; or 
Ice of business 
lolesome smells 

od or .coal, or 
)sive or inflam- 

.,the .owner - or 
\?able annually. 

94. Where i t  is shown to the satisfaction of the Powe.rto 
committee at a meeting that any place licensed under f:!$lt 

section 93 is a nuisanoe to the neighbourllood or 
likely to be dangerous to life, health or property, the 
committee may, by notice, require the occupier of 
the place to discontinue the use thereof, or to use 
the place in such manner as will, in the opinion of 
the committee, render i t  no longer a nuisance or 
dangerous. 

~rkmen and 95. (1) Within such limits the committee may M*. 
determine, no milkman, cartman or keeper of hackney ; ~ " , " "~~~~  
carriages shall keep horses, ponies or cattle for the or cattle 
purpose of trade or business, except under a license without 
obtained by such person from ,the committee and hcense. 

renewable annually. 
(2) The committee may charge a fee not exceed- 

ing one rupee for the issue or renewal of any such 
license, and may impose such conditions in respect 
thereof as it thinks fit. 

Xale of -Food, Dri l~k and Drugs. 
96. (1) The committee may, from time to time, Power t o  

make by-laws, consistent with this Regulation,- make by-lawe 
as t o  snle of 

1 (b)  to fix fees for the grant of such licenses and 
prescribe the conditions subject to mhicll 
they may be granted and revoked ; 
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Xuraicipcclitie~ ( Q O O P ~ )  4 

apt,jp f.--Pomers for f ladlary and other1 2't.w- 
poses.--fleetiom 97-98.) 

into force until i t  has been confirmed by the Chief 
Commigsioner and published for the prescribed time 

.-,and in the prescribed manner. 
nisposal of Doge. 

97, (i) The committee, by any person authorized Disposal of mad and 
by i t  in this behalf, may- stray dogs. 

(a) destroy or cause to be destroyed, or confine 
or cause to be confined, for such period as 
the committee may direct, any dog auffer- 
ing from rabies or reasonably suspected to 
be suffering from rabies ; 

(b)  confine, or cause to be confined, any dogs 
found wandering about streets or public 
places without collars or other marks dis- 
tinguishing them as private property, and 
charge s fee for such detention, and 
destroy or otherwise dispose of any such 
dog i f  it is not claimed within one week and 
the fee paid ; 

(c) appoint from time to time, by public notice, 
certain periods witbia which any dogs with- 
out collars or other marks distinguishing 
them as private property, found straying 
on the streets or beyond the enclosures of 
houses of the owners of such dogs, mag be 
destroyed, and destroy or cause them to be 
destroyed accordingly. 

Reet?*aint of I n f e c t i o ~ .  

6 3 

J 





other Par. 

1 or health 
s as may be 

(h)  for limiting the rates which may be demand- 
ed for the hire of any carriage, cart, boat 
or otsher conveyance or of animals hired to 3 use of en- 
carry loads, or for the services of persons 

' 

hired to carry loads where those convey- 
ances, animals or persons are hired within 
the municipality for a period not exoeed- 
ing twenty-four hours, or for a service 

- which would ordinarily be performed with- 
in twenty-four hours ; 

' 

( i )  for seouring a proper registration of births, 
marriages and deaths ; 

( j )  for the proper regulation of buildings let in 
lodgings or occupied by coolies or by more 
than one family ; 

I '  
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t e p  P.-Powers fop Sanitary and other PUP- 
poses.-Sections 100.102.) 

d other Par- 

lring of drains 
sal of semage 
;he conditions 
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i-tax has been 
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: within the 

ny petroleum 

le keeping of 
liption ; 
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:mals on any 
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halting- plaoe 

- 
is in force, shall not make by-laws 
), clauses ( g )  and (n, in respect 

o which that Act applies. 

100. Stibject tb any order8 which the Chief Com- 
aks in this behalf, the committee 
rson not to do, or not to omit to do, 

the municipality, anything the 
mission to do, which is a public 

Indian Penal Code. - 
he C hie£ Commissioner may invest, 

f a municipality, the :committee 
wers of the District Magistrate as described 

of the Code of Crituinal Procedure, 
power to make conditiollal orders of 
rred to in that section, in  respect of all 

or afiy acts or omissions puuishable under by-laws 
made in exercise of the powers conferred by section 
99, a.ub-section (I), clauses (a), ( b ) ,  ( e ) ,  ( j )  and ( k ) .  

Power to 
prohibit* 
commission 
of pnblio 
nuisances. 

Powers as 
conditional 
orders io  
reepeot of 
cettnin 
acts and 
omiseioos. 

.a place for 4 .(@. Sections 133 to 142 of the Code of Criminal B 'r permitting Procedure, ,1898, shall so far as they can be made L; 

applicable, apply to all proceedings taken in exercise - 4 
ts; and of these powers : ' I 

I; 

purposes of 

J seution the 
P it shall be 
end to fifty 
.uing breach, 

In shall oome 
y the Ohief 
:scribed time 

section, the , 

le Hackney- 
carriage 

( 2 )  Any notice, which under this Chapter may be 
'given by a committee, may be given by a sub-cop- 
rnittee, i f  the by-laws so provicle. 

CHAPTER VI 
&7 . 







Xanicipalitics (Coorg). 

his elephant or camel to n safe distance on the 
approaoh of a horse, whether ridden or driven, 
of any vehicle drawn by bullocks, shall be punishable 
with fine which may extend to twenty rupees. 

Suffering . 115. Whosver wilfully or negligently lets loose 
animala to be any borse or other animal so as to cause, or negli- 

gently allows any horse or other anirnal to cause, 
injury, danger, alarm or annoyance to any person, 
or suffers any ferocious dog to be at large without 
a muzzle, shall be punishable with fine which may 
extend to fifty rupees. 

116. Whoever, witllout bhe written permission of 







Manicipalities (Coorg). 
{Chapter V1.-  Ofletaces nad Penalties.--See- 

tions 228- 232.) 

article or animal or drug as a carrier or bailee thereof, 
3s. shall not be liable to fine under this seotion. 

128. Whoever, in contravention of the provisions Refusina to 
of section '75, sub-section (2), refuses to sell any article drink, 
intended for human consumption, shall be punishable 
with fine wllich may extend to fifty rupees. 

one bun- ' 

2 Process of 





(Qfra,pter VI1.-Extiwction afid Preveation of $re.- PelznZties.-flec-. Bectiora 136,) 
fifictiola a t ~ d  Pre- 

of constable, may- 
(a) remove or order the removal of any person 

who by his presence interferes with or 
impedes the operations for extinguishing 
tbe fire or for saving life or property ; 

( 6 )  close any street or passage in or near which 
es a time within any fire is burning ; 

ilnd no time js ( 0 )  for tbe purpose of extinguishing the fire, 
break into or through or pull down or 
cause to  be broken into or through or 
pulled down, or used for the passage of 
hoses or other appliances, any premises ; 

3~ PIRE. 
.ction of fire tho (3) Any damage done in the exercise of tl power 

conferred or 3, duty imposed by this section shall be .' 





Mzcnicipalities ( C ~ O O P ~ ) ~  

(Chap fern 7111.-- Control.-Sediotzs 141-;[.&2.) 

the doing of any act which is about to be done, or ie 
being done, i n  pursuance of or under cover of this 
Regulation, if, in his opinion, the resolution, order or 
G C ~  is in excess of the powers conferred by law, or the 
execution of the resolution or order or the doing of 
the act is likely to lead to a breach of the peace, or to 
cause injury or annoyance to  the publio or to any 
class or body of persons. 

(2) Where the Commissioner makes any order 
under this section, he shall fortllwith forward a copy 
thereof, with a statement of his reasons for making it, 
to the Chief Commissioner, who may thereupon re- 
scind the order, or direct that it continue in force with 
or without modification, permanently or for suoh 
period as he thinks fit. 

(2) Where the expense is not so paid, the Coma 
missioner may make an order directing the person 
having the custody of the balance of the munioipal 
h n d  to pay Ihe expense, or as muchthereof a s  is from 
time to time possible, from the balance, i n  priority t o  
any or all other charges against the same. 

, or prohibit 



Hufiicipalities (Coorgj. 
(Chapter PIdI.-Control.-sectiola 143.) 

(2) Where that duty is not performed within the 
period so fixed, the Chief Corvmivsio~ier may appoint 
the Commissioner to perform it, and may direct that  
the expense of performing it shall be paid, within such 
time as the Chief Commissioner mag fix, to the Com- 
missioner by the committee. 

be incompetent or in default, or to have exceeded or 
abused its powers, as the case may be, and supersede . 

it for a pe~iod to be specified i n  the order. 
(2) Where a committee is so superseded, the  

following consequences shall ensue, namely :- 
(a) all members of the committee shall, as from 

the date of the order, vacate their offices a s  

(c) all property vested in the committee shall, 
during the period of supersession, vest in 
His Maiesty . 

\ 

(3) On the expiration of tho period of supersession 



XanzmicdpaZs'ties ( C o o ~ g ) .  

(Chapter BIII,- Control.- Section 144;) 

specified in  the order, the committee shall be recon- 
stituted and the persons who vacated their offices under 
sub-section (2),,clause (a), shall not be deemed dis- 
qualified for being members. 

the Com- 
the Chief 

%rs to  the  

(a) for the collection of taxes imposed under this 

( b )  as to the election or appointment and the' term 
of office of presidents, vice-presidents and- 
members of committees ; 

( c )  as to the division of municipalities into rrards9 
or of the inhabitants iuto ohsses, or both,.' 
the number of representatives to be appointed. 
for each ward or class and the manner 
of their appointment; and as to the quali- 

wded, t h e  fication of electors and of candidates for 
:- 

(0 as to  tho intermediate ofice or offices (if any) 
on, Vest in through which correspondence between 

supersession 
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(Chapter x-- Xupp&en,ell.tal.-Xectior, 147.) 

under this Regulation shall be in writing and shall be ~ $ ~ $ ~ ~ ~ ~  
sufficiently authenticated by the signature of the 
president, vice-president o r  secretary, and may be 
served by being drlivered to the person t o  whom i t  is 
addressed, or by being left a t  11;s ususl placo of abode 
or business with some adult male member or servant 
of his family, or, where i t  cannot be so served, may 
be posted on some conspicuous part oE liis usual place 
of abode or business. 

(2) Where the usual place of abode or business of 
the pcrson to whom the notice is addressed is not 
within the limits of the municipality, the notice may 
be served by posting it in a registered cover addressed 
to his usual place of abode. 

(3) Where the usual place of abode or business of 
the owner of any property is not known, every such 
notice addressed to him as such owner rnag be served 
on the nccupier, 

(4) Where the usual place of abode or business of 
the occupier of any property is not knowu, every such 
riotice addressed to him as such occupier may be 
served by posting i t  on some conspicuous part of the 
property. 

(6)  No notice issued by thc committee under this 
Regulation shall be invalid for  defect of form, 

147. (1) Where any notioe issued by a committee Execution 

under this Regolation requires any act to be done for :::t::ed to 
which no t ~ m e  is fixed by this Begulation, the notice be done by 
shall fix a reasonable time for doing the same. any notioe. 

or building, and the owner and occupier are different 
persons, such notice shall be given to the one of tliem 
primarily liable t o  comply nith such notice, and in 
case of doubt to both of them; 

proyided that in any suol~ case, where there is no 
owner resident 1% i t t~ in  t h o  municipality, ti10 delivery 
of such notice to the occupier shall ba sufficieut. 

committee 
under 





itf~micipalities (Cooyg). 

notice have not merit is made, or may otherwise recover such sum :e after not 
act to be done 

from the owner. 
(3) An oocupier shall not be required to pay under 

sub-section (2 )  any greater sum than the amount of 
rent which is for the time being due from him to the 
owner, or which, after demand for payment of the 
money payable by him to the committee and notice 
not to pay rent without first deducting the amount 
so demanded, beoomes payable by him to the owner, 
unless he oo application duly made to him by 
the committee truly to disclose the amount of his rent 
and the name and address of the person to rvhom i t  is 
payable; but the burden of proof that the sum SO 
demanded by tlre committee from the ocoupier exceeds 
the rent w\rich was due at the time of the demand, or 
which has since accrued due, slrall lie on the occupier. 

(4) All money recoverable by a committee under 
this section may be recovered either by suit, or, on 
application to a il agistrate ll aving jurisdiction within 
the limits of the municipality, by distress and sale of 
tlie moveable property of the person from whom the 
money is:recovemble, and, where it is payable by the 
owner of property, it shall, until it is paid, be a charge 
on the property. 

(6) Nothing in any contract between an owner 
and occupier shall affeot any right conferred on an 
oscupier by this section. 

(2) Where any dispute arises touching the amount 
of any compensation which the committee is required 
by this Regulation to pay for injury to any building 
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may, except where otherwise expressly provided, 
authorize auy sub-committee or person to prosecute 
either generally in regard to all ofiences against this 
Begulation and the rules or by-laws thereunder or 
specially in regard o111y to specified ofi'ences or oiiences 
of a speoified class. 

(3) Where the person authorized is president, vice- 
president, ex oficio member, secretary, engineer or 
heal tth otficer of the committee, the authority may be 
given by virtue of office; but in the case of other 
persons the authority shall be personal. 

(4) The authority shall in all cases be in writing 
and may a t  any time by resolution be callcelled by 
the committee. 

154, The Chief Commissioner may empower any Power to 

committee or i ts  president, vice-president, secretary, ;g:';;:d 
health oficer or cnginocr, or any member appointed 
by office, or any sub-committee, to accept Erom any 
person against whom a reasonable suspicion exists that . 
he  has committed a n  offence against this Regulation or 
any rule or by-law made thercundcr, a. sum of money 
by may of composition for such offence. 

(2) On payment of such sum of money the 
suspected person, if i n  custody, shall be discharged, 
and no further proceedings shall be talren against him 
in  regard to the offence or alleged offence so com- 
pounded. 

(3) Sums paid by way of composition under this 
section shall be credited to the municipal fund. 

bv the Chief Commissioner. 
155. I t  shall be competent to the Commissioner to Commission- 

revise any order made by a. committee under the ::;q;;;:;Li;n 
powers vested in it by section 69, 80, 81, 82, 84, 90 or ,,a,. 

9 4 ; and commihtw 



- M~~ic ipa l i t i e s  (Coorg) . 
( Cha~terr IX.-8upplemefital.-Sections 156- 169.) 

94 ; and no suah order shall be liable to be called in 
question otherwise : 

Provided that the order questioned shall not be set 
aside or modified until the committee have had a 

revision proceedings have beeu instituted, all proceed- 
tile revision ings to enforce such order and all prosc?ant,ions for any 

certailr breach thcrcof may, by order of the revisional authority, 
under eon- be suspended pending t b e  result of the revision, and, 
templation. where such order i s  set aside on the ~vevision, dis- 

obedience thereto sliell not bc deemed to be an offence. 
158. The power to make rules or by-laws under 

ment &TPR. 

( b )  regulating generally the conservancy of tho 
raservoir and of the catchment area ; and 

(c) determining the compensation, if any, to be 
paid by the committee to any person affected 
by a rule, made under clause ( a )  or clause (6). 
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, (Chapte~* IX.- Xupplemelzta1.-Xectio,ns 160-162.) 

(2) The Chief Commissioner may direct that the 
breach of any rule under sub-section (1) sliall be 
punishable with fine whiclr may extend to two 
hundred rupees. 

160. Not,lling in  t l s  Regulation shall affect the Eizqff 
f1879. Local AuthoritiesLoan Act, 1879. 1879. 

101. On receiving information that a house within Brothels. 
tlie limits of a municipality is used as a brothel, or by 
disorderly persons of any description, i n  proximity to 
any school or college, or to the annoyance of the 
respectable inhabitants of the vicinity, or that any 
such house is used as :L brothel in the immediate 
neighbourhood of a cantonment, any Magistrate of the 
first class, having as such jurisdiction in the place 
where the house is situated, may summon the owner 
or tenant of the housc and, on being satisfied that the 
house is so used, and that i t  is a source of annoyance 
or offence to the neighbours, or that it is in the im- 
mediate neighbourhood of a cantonment, may order 
the owner or tenant to discontinue such use of it ; and, 
i f  the owner or tenant fails to  comply with such 
order within five days, may impose upon him a fine 
not exceeding twenty-five rupees for every day there- 
after that the house shall be so used : 

Provided that aotiotl under this section shall be 
taken onlg- 

(a) with the sanction or by the order of the Com- 
missioner ; or 

(6) on the oomplaint of three or more inhabitants 

complaint refers, 
(2) This section shall not take effect in any muni- 

cipality until it has been specially applied thereto by 
the Chief Commissioner. 

162. (1) Where tlie circumstances of any muai- Power t o  
oipslity are such that, in the opinion of the Chief : ~ ~ ~ $ ~ ~ ~ ~ ~  
Commissioner, any of the provisions of tliis Regula- rrovieions of 
tion are unsuited thereto, the Chief Commissioner Regu1ati0n 





official Gazette, 
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y tax imposed 

under 

(Chap?er X.-Small Towns.--Se~tions 166-166. ' 

Chapter XI.-Repeals.-Section 167.) 

under clause (a),  any of tche provisions of 
this Regulation, or of any rl~les for the 
time being in force with respect to the 
assessment and recovery of any tax imposed 
under tllis Regulation ; 

( c )  arrange for the due expenditure of the pro- 
cerds of taxes imposed under clause (a) 
and for the preparation and maintenance 
of proper accounts ; 

(cl) appoint a committee of one or more persone 
for the purposes of clauses ( b )  and (0 )  ; and 

(e)  extend to any notified area the provisions of 
any section of this Regulation subject to 
such restrictions and modifications (if any) 
as the Chief Commissioner may think fit. 

(2) Tlie proceeds of any tax levicd in any notified 
area under this section shall be expended only in some 
manner in which the municipal fund of such1 notified 
area might be expended if the notified area were a 
muniaipality . 

165. Where any section of this Regulation is for Application 
the time being extended to a notified area, the com. of Regola- tion to noti- 
mittee appointed for sucli notified area under see- firdareas. . 

tion 164 shall be deemed to be a committee, and the 
notified area a municipality, within the meaning of 
the section so extended. 

166. Where the Chief Commissioner cancels a Eeeet of 
notification published under section 163, the unex. c~ucsI~at ion of notilicatidn 
pendtld proceeds of any taxes levied in the local area iR80ed 
t o  whiah the notific~tion refers under section 184, eeotion 163. 
shall be applied for the benefit of the inhabitants of 
such area in such manner as the Chief Commissioner 

CHAPTER XI. 
REPEALS. 2 

. 167. (I) The North-Western Provinces and Oudh Repe~ l s .  

Municipalities 
79 





REGULATION No, IlI_or 1907. ---- 

A Regulation to amend the Sonthal Parganss 
Rent Regulation, 1886. 

[Received the assent of the Governo7. General 0% tAe  24th Jlrly, 
1907 ; pu6Zished i n  the Gazette of 17bdic~ om. the 27th July, 
1907 ; aqzd in the Calctvtta Gazette on the 14th August, 1907.1 

[Price Oae anlta and Nine pies.] 



Settlement-officer to be payable, or whioh is entered 
i n  the rent-roll, as the case may be : 

Provided that, where the Deputy Commissioner 
considers that the iin~r~ediate enforcement of the full 
enhancement adjudged is likely to be attended with 
hardship, he may direct that the enhancement shall 
be gradual ; t l ~ a t  is to sa.y, that the rcnt shall increase 
yearly by degrees, for any number of years not exceed- 
ing five, until tho limit of the full enhancement ad- 
judged has been reached, 

(2) Where the Deputy Commissioner enhances 
rent under the provisions of sub-section ( I ) ,  he shall, 
in his order, declare the date from which such 
enhancement stla11 take effect. 

66 190. I n  determining the amount of enhance- 

enhancement. 

( c )  the existing rent and the ability of the land to 
bear a, higher rent ; and 

(d) the expense which the raiyat has to incur i.n 
order to be able_,to utilize the improve- 
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! 
1907.1 Befit (8ont&aE P a r g a d ) .  

1 of 7 Parganas Settlement Regulation, shall be tr~nsterred 
' 

by him to the Settlement-officer fot disposal. 
" 19E. Where rent has been enhanced under F:;F;;Cem 

seclion 19B, on the ground of an improvement, no menis 
furthes enhancement shall be granted in respect 0% 

the same ilnprovemeut until there is a re-settlement 
111 of 1872. of the village under the Sonthal Parganas 8cttlement 

Regulation, or until a fresh table of rates and rent- 
roll are published under section 1'7 : 

Provided that any person by whom such is 
payable may at any time apply to the Deputy Commis- 
sioner to have the enhancement reduced or anuulled 
on tlre ground that the improvement has not produced, 
or has ceased to produce, the estimated effect. 

" 19F. Where a raiyat, having entered into an zj2rUyat 
agreement with the aamindor or other proprietor of contributes 

v~llaqe to contribute towards the cost of an improve- towards O E  improve- cost 
ment the shape thereof whiah is fairly debitable to ,,,t, 
his holding, has paid the amount of such share to tho 
samindar or other proprietor, the rent of his holding 
shall not be enhanced under the provisions of section 
19B in respect of the said improvement." 

11 of 1886. 3. After section 26 of the Sonthal Parganas Rent t;$:gn 
Regulation, 1886, the following shall be inserted, heading a ~ d  

namely :- section section af 25, her 

Regulation 
'< Acpzcisitiolz of land for bdldilzgs sad othe?. pur- 11,1886, 

I poses. 

tho same. 
1 

(2) On being satisfied that the purpose stated in 0 

the application made uuder sub-sectiou (1) is reason- 
able 



awe and s~fficient, and that the ~ b j ~ ~ t i ~ ~ ~ ~  if any, 
taken to the application are such tllat they may 
fairly be disregardd, the Deputy Commissioner may 
a~tboliee the applicant to take ~ ~ B s . s G ~ ~  of the liloh 
on such terms and on payment to the raiyat or other 
Persons interested (if any) of S U C ~  compensation as 
he think8 fair and ~easonable.~~ 
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A Regulation further to amend the Coorg 
Land and Revenue i<egulation, 1899. 

" [Keceivcd the assent o f  the Governor General  on the  2 7 t h  Jzrly, 
1 9 0 7 ;  pu6le'sBed i l ~  the  Gaze t te  o f  I n d i a  on the  3 d  
Augast ,  1 9 0 7 ;  and in t h e  Cool.9 Distr ict  Gazette. on  
the  2nd Septem6er, 1907.1 

WHEREAS it  is expedient further to amend the 
Coorg Land and Xevenue Regulation, 1899 ; It is 

hereby enacted as follows :- 
1. This Regulation may be called the Coorg Land and Short cotn- title 

and Revenue (Amendment) R,egulation, 1907. mencement. 

2. I n  section 143 df the Coorg Land and R.uvenue Amendtnents of sectloo 
I of 1899. Regulation, 1899, the following amendments shall be 143 ( 1 )  

made, namely :- OE Hegola- 

(xv) of sectioii 146 ; 
(ee) providing for the execution of decrees of the 

Civil Courts for the partition of interests 
in agricultural land by fievenue-officers 

-E. a. 









' REGULATION No,VI OF 1907. 

A Regulation further t o  amend the Upper 
Burma Land and Revenixe Regulation, 1889. 

[Received the assent oyt' t l e  G o v i r n o ~  Gene~aZ on the 1 6 t h  
Septem6er, 1901; pu6lisAed i n  t he  Gazette  o f  I nd ia  on Ihe 
2lst  Scptembe~,  1907',-' altd t h e  Burma Gazette 012 t he  
15th October, 1907.1 

WIIEREA~ i t  is expedient further to amend ths 
Upper Burma tatid anL Revenue Regulation, 

1889 ; It is hereby enacted as follows :- 
I. This Regulation may be called the Upper 

Burma Land and Revenue (Amendment) Regulation, 
1907. 

2. (1) To sub-section (1) of section 31 of the 
Upper Burma Land and Revenue Regulation, 1889, 
the following shall be added, namely :- 

" and may dispose of an{ such right and powers 
to any person in such manner as to i t  may seem fit ," 

(2) For sub-sections (2), (3 )  and (4 )  of the said 
section the following shall be substituted, namely :- 

" (2) Whenever i n  the exercise of any such right 
and powers by the Government, or by any person to 
whom the Government may have disposed of such 
right and powers, the rights of any owner or occupier 
of any sucll land are infringed by the occupation or 
disturbance of the surface of such land, the Govern- 

owner or 

as may be, in accordance with the provisions of the 
Land Acquisition Act, 1894. 

" (3) The Local Government may make rules- 
(a) for regulating or prohibiting the mining, 

quarrying or digging for, or the excavating 
or collecting of, minerals on land wherein 

:- tho 
.........-......... . . . . .  ............ 

. . . .  . . . . .  .: ..... ,; . . . . .  : l:. .i:- . 1.  ;. . . . . . . . . . . ' . . . . . . . .  . .  1:,>: 7 

[Pyice one a m a  and th?.ee pies.] 
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Short title. 

Amendment 
of ssotion 
31, Regula- 
tion 111, 
1889. 
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se, lioense or 
Government, 

REGULATlON No. VII OF 1937. 
_~l__-_s_l_ 

A Regulation further to amend the Ajmer 
Courts Regulation, 1877. 

[Received the  aasent o,f the Governor General o n  the 5 t h  NOV-  
ember, 1907 ; and published in the Gase t te  o f  I n d i a  o n  the  

HEREAB i t  ia expedient further to amend the 
WAjmer Courts Regulation, 1877; It is hereby 
enaoted as followe :- 

[ P r i c e  one anlta,] 

Government of Indla, Cedral Prlntlng Ofloe-No. 601.-14-a.1008.-600-8. E. J. - 
aO7-MX)-A. E. J. 


